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PROTOCOL ON PROHIBITIONS OR RESTRICTIONS ON THE USE OF MINES, BOOBY-TRAPS
AND OTHER DEVICES AS AMENDED ON 3 MAY 1996 (PROTOCOL 1i AS AMENDED ON
3 MAY 1996) ANNEXED TO THE CONVENTION ON PROHIBITIONS OR RESTRICTIONS
ON THE USE OF CERTAIN CONVENTIONAL WEAPONS WHICH MAY BE DEEMED
TO BE EXCESSIVELY INJURIOUS OR TO HAVE INDISCRIMINATE EFFECTS

PROTOCOLE SUR LINTERDICTION OU LA LIMITATION DE L'EMPLOI DES MINES,
PIEGES ET AUTRES DISPOSITIFS, TEL QU’IL A ETE MODIFIE LE 3 MAI 1996
{(PROTOCOLE I, TEL QU’IL A ETE MODIFIE LE 3 MAI 1996), ANNEXE
A LA CONVENTION SUR L'INTERDICTION OU LA LIMITATION DE L’EMPLO!
DE CERTAINES ARMES CLASSIQUES QUI PEUVENT ETRE CONSIDEREES
COMME PRODUISANT DES EFFETS TRAUMATIQUES EXCESSIFS
OU COMME FRAPPANT SANS DISCRIMINATION

MPOTOKOJ O ANTPEIMEHWH WIW OTPAHHYEHMU NPUMEHEHWA MHH,
MHH-JIOBYLUEK Y APYTUX YCTPOWCTR C MONPABKAMM, BHECEHHBIMH
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WJIH OTPAHHMEHHMH NMPUMEHEHWA KOHKPETHBIX BUAOB OBBIYHOIO
OPYXHUA, KOTOPBIE MOTYT CYUTATLCA HAHOCAIIWMH YPESMEPHBIE
MOBPEXIEHHA WIX UMEIOLIHMU HEM3BMPATENIbHOE IEHCTBHE

PROTOCOLO SOBRE PROHIBICIONES O RESTRICCIONES DEL EMPLEO DE MINAS,
ARMAS TRAMPA Y OTROS ARTEFACTOS SEGUN FUE ENMENDADO EL 3 DE MAYO
DE 1996 (PROTOCOLO 11 SEGUN FUE ENMENDADO EL 3 DE MAYO DE 1996),
ANEXO A LA CONVENCION SOBRE PROHIBICIONES O RESTRICCIONES
DEL EMPLEO DE CIERTAS ARMAS CONVENCIONALES QUE PUEDAN
CONSIDERARSE EXCESIVAMENTE NOCIVAS O DE EFECTOS INDISCRIMINADOS
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PROTOCOL ON PROHIBITIONS OR RESTRICTIONS ON THE USE OF MINES,
BOOBY-TRAPS AND OTHER DEVICES AS AMENDED ON 3 MAY 1996
(PROTOCOL Il AS AMENDED ON 3 MAY 1996) ANNEXED TO THE CONVENTION
ON PROHIBITIONS OR RESTRICTIONS ON THE USE OF CERTAIN
CONVENTIONAL WEAPONS WHICH MAY BE DEEMED TO BE EXCESSIVELY
INJURIOUS OR TO HAVE INDISCRIMINATE EFFECTS

ARTICLE 1: AMENDED PROTOCOL

The Protocol on Prohibitions or Restrictions on the Use of Mipes, Booby-Traps and
Other Devices (Protocol IT), annexed to the Convention on Prohibitions or Restrictions on the
Use of Certain Conventional Weapons Which May Be Deemed to Be Excessively Injurious or
to Have Indiscriminate Effects ("the Convention") is hereby amended. The text of the
Protocol as amended shall read as follows:

“Protocol on Prohibitions or Restrictions on
the Use of Mines, Booby-Traps and Other Devices
as Amended on 3 May 1996
(Protocol IT as amended on 3 May 1996)

Axticle 1
S ¢ apolicati
1. This Protocol relates to the use on land of the mines, booby-traps and other devices,

defined herein, including mines laid to interdict beaches, waterway crossings or river
crossings, but does not apply to the use of anti-ship mines at sea or in inland waterways.
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2. This Protocol shall apply, in addition to situations referred to in Article 1 of this
Convention, to situations referred to in Article 3 common to the Geneva Conventions of 12
August 1949, This Protocol shall not apply to situations of internal disturbances and tensions,
such as riots, isolated and sporadic acts of violence and other acts of a similar nature, as not
being armed conflicts.

3. In case of armed conflicts not of an international character occurring in the territory
of one of the High Contracting Parties, each party to the conflict shall be bound to apply the
prohibitions and restrictions of this Protocol.

4, Nothing in this Protocol shall be invoked for the purpose of affecting the sovereignty
of a State or the responsibility of the Government, by all legitimate means, to maintain or
re-establish law and order in the State or to defend the national unity and territorial integrity
of the State,

5. Nothing in this Protocol shall be invoked as a justification for intervening, directly
or indirectly, for any reason whatever, in the armed conflict or in the internal or external
affairs of the High Contracting Party in the territory of which that conflict occurs.

6. The application of the provisions of this Protocol to parties to a conflict, which are
not High Contracting Parties that have accepted this Protocol, shall not change their legal
status or the legal status of a disputed territory, either explicitly or implicitly.

Article 2
Definiti
For the purpose of this Protocol:
1. "Mine" means a munition placed under, on or near the ground or other surface area

and designed to be exploded by the presence, proximity or contact of a person or vehicle.

2. "Remotely-delivered mine” means a mine not directly emplaced but delivered by
artillery, missile, rocket, mortar, or similar means, or dropped from an aircraft. Mines
delivered from a land-based system from less than 500 metres are not considered to be
"remotely delivered”, provided that they are used in accordance with Article 5 and other
relevant Articles of this Protocol.

3. "Anti-personnel mine" means a mine primarily designed to be exploded by the
presence, proximity or contact of a person and that will incapacitate, injure or kill one or
more persons.

4. "Booby-irap” means any device or material which is designed, constructed, or adapted
to kill or injure, and which functions unexpectedly when a person disturbs or approaches an
apparently harmless object or performs an apparently safe act.
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5. "Other devices” means manually-emplaced munitions and devices including
improvised explosive devices designed to kill, injure or damage and which are actuated
manually, by remote control or automatically after a lapse of time.

6. "Military objective” means, so far as objects are concerned, any object which by its
nature, location, purpose or use makes an effective contribution to military action and whose
total or partial destruction, capture or neutralization, in the circumstances ruling at the time,
offers a definite military advantage..

7. “Civilian objects" are all objects which are not military objectives as defined in
paragraph 6 of this Article.

8. "Minefield” is a defined area in which mines have been emplaced and "mined area”
is an area which is dangerous due to the presence of mines. "Phoney minefield” means an
area free of mines that simulates a minefield. The term "minefield" includes phoney
minefields.

9. "Recording” means a physical, administrative and technical operation designed to
obtain, for the purpose of registration in official records, all available information facilitating
the location of minefields, mined areas, mines, booby-traps and other devices.

10.  "Self-destruction mechanism” means an incorporated or externally attached
automatically-functioning mechanism which secures the destruction of the munition into
which it is incorporated or to which it is attached.

11.  "Self-neutralization mechanism" means an incorporated automatically-functioning
mechanism which renders inoperable the munition into which it is incorporated.

12.  "Self-deactivating” means automatically rendering a munition inoperable by means of
the irreversible exhaustion of a component, for example, a battery, that is essential to the
operation of the munition.

13.  “"Remote control” means control by commands from a distance.

14.  “"Anti-handling device” means a device intended to protect a mine and which is part
of, linked to, attached to or placed under the mine and which activates when an attempt is
made to tamper with the mine.

15.  “"Transfer” involves, in addition to the physical movement of mines into or from

national territory, the transfer of title to and control over the mines, but does not involve the
transfer of territory containing emplaced mines.



1. This Article applies to:

(a)  mines;
(b)  booby-traps; and
(¢)  other devices.

2, Each High Contracting Party or party to a conflict is, in accordance with the
provisions of this Protocol, responsible for all mines, booby-traps, and other devices
employed by it and undertakes to clear, remove, destroy or maintain them as specified in
Article 10 of this Protocol.

3. It is prohibited in all circumstances to use any mine, booby-trap or other device which
is designed or of a nature to cause superfluous injury or unnecessary suffering.

4, Weapons to which this Article applies shall strictly comply with the standards and
limitations specified in the Technical Annex with respect to each particular category.

5. It is prohibited to use mines, booby-traps or other devices which employ a mechanism
or device specxﬁcally designed to detonate the munition by the presence of commonly
available mine detectors as a result of their magnetic or other non-contact influence during
normal use in detection operations.

6. It is prohibited to use a self-deactivating mine equipped with an anti-handling device
that is desipned in such a manner that the anti-handling device is capable of functioning after
the mine has ceased to be capable of functioning.

7. It is prohibited in all circumstances to direct weapons to which this Article applies,
either in offence, defence or by way of reprisals, against the civilian population as such or
against individual civilians or civilian objects.

8. The indiscriminate use of weapons to which this Article applies is prohibited.
Indiscriminate use is any placement of such weapons:

(@)  which is not on, or directed against, 2 military objective. In case of doubt as
to whether an object which is normally dedicated to civilian purposes, such as a place of
worship, a house or other dwelling or a school, is being used to make an effective
contribution to military action, it shall be presumed not to be so used;

(b)  which employs a method or means of delivery which cannot be directed at a
specific military objective; or
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(¢)  which may be expected to cause incidental loss of civilian life, injury to
civilians, damage to civilian objects, or a combination thereof, which would be excessive in
relation to the concrete and direct military advantage anticipated.

9. Several clearly separated and distinct military objectives located in a city, town,
village or other area containing a similar concentration of civilians or civilian objects are not
to be treated as a single military objective.

10. Al feasible precautions shall be taken to protect civiliang from the effects of weapons
to which this Article applies. Feasible precautions are those precautions which are
practicable or practically possible taking into account all circumstances ruling at the time,
including humanitarian and military considerations. These circumstances include, but are not
limited to: .

(a) the short- and long-term effect of mines upon the local civilian population for
the duration of the minefield;

(b)  possible measures to protect civilians (for example, fencing, signs, warning
and monitoring);

(c) the availability and feasibility of using alternatives; and
(d) the short- and long-term military requirements for a minefield.
11.  Effective advance warning shall be given of any emplacement of mines, booby-traps
and other devices which may affect the civilian population, unless circumstances do not
permit.
Article ¢4
Restricti : f anti- Lmi

It is prohibited to use anti-personnel mines which are not detectable, as specified in
paragraph 2 of the Technical Annex. :

1. This Article applies to anti-personnel mines other than remotely-delivered mines.

2. It is prohibited to use weapons to which this Article applies which are not in
compliance with the provisions on self-destruction and self-deactivation in the Technical
Annex, unless:
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(@) such weapons are placed within a perimeter-marked area which is monitored
by military personnel and protected by fencing or other means, to ensure the effective
exclusion of civilians from the area. The marking must be of a distinct and durable character
and must at least be visible to a person who is about to enter the perimeter-marked area; and

(b)  such weapons are cleared before the area is abandoned, unless the area is
turned over to the forces of another State which accept responsibility for the maintenance of
the protections required by this Article and the subsequent clearance of those weapons.

3. A party to a conflict is relieved from further compliance with the provisions of sub-
paragraphs 2 (a) and 2 (b) of this Article only if such compliance is not feasible due to
forcible loss of control of the area as a resuit of enemy military action, including situations
where direct enemy military action makes it impossible to comply. If that party regains
control of the area, it shall resume compliance with the provisions of sub-paragraphs 2 (a)
and 2 (b) of this Article.

4, If the forces of a party to a conflict gain control of an area in which weapons to
which this Article applies have been laid, such forces shall, to the maximum extent feasible,
maintain and, if necessary, establish the protections required by this Article uatil such
weapons have been cleared.

S. All feasible measures shall be taken to prevent the unauthorized removal, defacement,
destruction or concealment of any device, system or material used to establish the perimeter
-of a perimeter-marked area.

6. Weapons to which this Article applies which propel fragments in a horizontal arc of
less than 90 degrees and which are placed on or above the ground may be used without the
measures provided for in sub-paragraph 2 (a) of this Article for a maximum period of 72
hours, if:

(a)  they are located in immediate proximity to the military unit that emplaced
them; and

(b)  the area is monitored by military personnel to ensure the effective exclusion
of civilians. _

1. Itis prohibited to use remotely-delivered mines unless they are recorded in accordance
with sub-paragraph 1 (b) of the Technical Annex.

2, It is prohibited to use remotely-delivered anti-personnel mines which are not in
compliance with the provisions on self-destruction and self-deactivation in the Technical
Annex,



7

3. It is prohibited to use remotely-delivered mines other than anti-personnel mines,
unless, to the extent feasible, they are equipped with an effective self-destruction or self-
neutralization mechanism and have a back-up self-deactivation feature, which is designed so
that the mine will no longer function as a mine when the mine no longer serves the military
purpose for which it was placed in position.

4. Effective advance warning shall be given of any delivery or dropping of remotely-
delivered mines which may affect the civilian population, unless circumstances do not permit,

1. Without prejudice to the rules of international law applicable in armed conflict relating
to treachery and perfidy, it is prohibited in all circumstances to use booby-traps and other
devices which are in any way attached to or associated with:

(a)  internationally recognized protective emblcnis, signs or signals;

(b)  sick, wounded or dead persons,;

(c)  burial or cremation sites or graves;

(d) medical facilities, medical equipment, medical supplies or medical
transportation;

(&)  children’s toys or other portable objects or products specially designed for the
feeding, health, hygiene, clothing or education of children;

{3) food or drink;

(8)  Kkitchen utensils or appliances except in military establishments, military
locations or military supply depots;

(h) objects clearly of a religious nature;

()  historic monuments, works of art or places of worship which constitute the
cultural or spiritual heritage of peoples; or

1)) animalg or their carcasses.
2. It is prohibited to use booby-traps or other devices in the form of apparently harmless
portable objects which are specifically designed and constructed to contain explosive
material. -

3. Without prejudice to the provisions of Article 3, it is prohibited to use weapons to
which this Article applies in any city, town, village or other area containing a similar
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concentration of civilians in which combat between ground forces is not taking place or does
not appear to be imminent, unless either:

(a)  they are placed on or in the close vicinity of a military objective; or

(b)  measures are taken to protect civilians from their effects, for example, the
posting of warning sentries, the issuing of wamnings or the provision of fences.

Article 8
Transfers
1. In order to promote the purposes of this Protocol, each High Contracting Party:

(a)  undertakes not to transfer any mine the use of which is prohibited by this
Protocol; .

(b)  undertakes not to transfer any mine to any recipient other than a State or a
State agency authorized to receive such transfers;

©) undertakes to exercise restraint in the transfer of any mine the use of which
is restricted by this Protocol. In particular, each High Contracting Party undertakes not to
-transfer any anti-personnel mines to States which are not bound by this Protocol, unless the
recipient State agrees to apply this Protocol; and

(d)  undertakes to ensure that any transfer in accordance with this Article takes
place in full compliance, by both the transferring and the recipient State, with the relevant
provisions of this Protocol and the applicable norms of international humanitarian law,

2. In the event that a High Contracting Party declares that it will defer compliance with
specific provisions on the use of certain mines, as provided for in the Technical Annex, sub-
paragraph 1 (a) of this Article shall however apply to such mines.

3. All High Contracting Parties, pending the entry into force of this Protocol, will
refrain from any actions which would be inconsistent with sub-paragraph 1 (a) of this Article.

| All information concerning minefields, mined areas, mines, booby-traps and other
devices shall be recorded in accordance with the provisions of the Technical Annex.

2. All such records shall be retained by the parties to a conflict, who shall, without delay
after the cessation of active hostilities, take all necessary and appropriate measures, including
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the use of such information, to protect civilians from the effects of minefields, mined areas,
mines, booby-traps and other devices in areas under their control.

At the same time, they shall also make available to the other party or parties to the
conflict and to the Secretary-General of the United Nations all such information in their
possession concerning minefields, mined areas, mines, booby-traps and other devices laid by
them in areas no longer under their control; provided, however, subject to reciprocity, where
the forces of a party to a conflict are in the territory of an adverse party, either party may
withhold such information from the Secretary-General and the other party, to the extent that
security interests require such withholding, until neither party is in the territory of the other.
In the latter case, the information withheld shall be disclosed as soon as those security
interests permit. Wherever possible, the parties to the conflict shall seek, by mutual
agreement, to provide for the release of such information at the earliest possible time in a
manner consistent with the security interests of each party.

3. This Article is without prejudice to the provisions of Articles 10 and 12 of this
Protocol.

1. Without delay after the cessation of active hostilities, all minefields, mined areas,
mines, booby-traps and other devices shall be cleared, removed, destroyed or maintained in
accordance with Article 3 and paragraph 2 of Article § of this Protocol.

2. High Contracting Parties and parties to a conflict bear such responsibility with respect
to minefields, mined areas, mines, booby-traps and other devices in areas under their control.

3. With respect to minefields, mined areas, mines, booby-traps and other devices laid
by a party in areas over which it no longer exercises control, such party shall provide to the
party in control of the area pursvant to paragraph 2 of this Article, to the extent permitted
by such party, technical and material assistance necessary to fulfil such responsibility.

4. At all times necessary, the parties shall endeavour to reach agreement, both among
themselves and, where appropriate, with other States and with international organizations,
on the provision of technical and material assistance, including, in appropriate circumstances,
the undertaking of joint operations necessary to fulfil such respongsibilities.

1. Each High Contracting Party undertakes to facilitate and shall have the right to
participate in the fullest possible exchange of equipment, material and scientific and
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iechnological information concerning the implementation of this Protocol and means of mine
clearance. In particular, High Contracting Parties shall not impose undue restrictions on the
provision of mine clearance equipment and related technological information for humanitarian

purposes.

2. Each High Contracting Party undertakes to provide information to the database on mine
clearance established within the United Nations System, especially information concerning various
means and technologies of mine clearance, and lists of experts, expert agencies or national points
of contact on mine clearance.

3. Each High Contracting Party in a position to do so shall provide assistance for mine
clearance through the United Nations System, other international bodies or on a bilateral basis,
or contribute to the United Nations Voluntary Trust Fund for Assistance in Mine Clearance.

4, Requests by High Contracting Parties for assistance, substantiated by relevant information,
may be submitted to the United Nations, to other appropriate bodies or to other States. These
requests may be submitted to the Secretary-General of the United Nations, who shall transmit
them to all High Contracting Parties and to relevant international organizations,

5. In the case of requests to the United Nations, the Secretary-General of the United Nations,
within the resources available to the Secretary-General of the United Nations, may take
appropriate steps to assess the situation and, in cooperation with the requesting High Contracting
Party, determine the appropriate provision of assistarce in mine clearance or implementation of

the Protocol. The Secretary-General may also repott to High Contracting Parties on any such
assessment as well as on the type and scope of assistance required.

6. Without prejudice to their constitutional and other legal provisions, the High Contracting
Parties undertake to cooperate and transfer technology to facilitate the implementation of the
relevant prohibitions and restrictions set out in this Protocol.

7. Each High Contracting Party has the right to seek and receive technical assistance, where
appropnate, from another High Contracting Party on specific relevant technology, other than
weapons technology, as necessary and feasible, with a view to reducing any period of deferral for
which provision is made in the Technical Annex.

(a8)  With the exception of the forces and missions referred to in sub-paragraph
2(a)(3) of this Article, this Article applies only to missions which are performing functions
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in an area with the consent of the High Contracting Party on whose territory the functions
are performed.

(b)  The application of the provisions of this Article to parties to a conflict which
are not High Contracting Parties shall not change their legal status or the legal status of a
disputed territory, either explicitly or implicitly.

(¢)  The provisions of this Article are without prejudice to existing international
humanitarian law, or other international instruments as applicable, or decisions by the
Security Council of the United Nations, which provide for a higher level of protection to
personnel functioning in accordance with this Article.

(a)  This paragraph applies to:

M any United Nations force or mission performing peace-keeping,
observation or similar functions in any area in accordance with the Charter of the
United Nations; and

(ii)  any mission established pursuant to Chapter VIII of the Charter of the
United Nations and performing its functions in the area of a conflict.

(b)  Each High Contracting Party or party to a conflict, if so requested by the head
of a force or mission to which this paragraph applies, shall:

)] so far as it is able, take such measures as are necessary to protect the
force or mission from the effects of mines, booby-traps and other devices in any area
under its control;

(ii) T necessary in order effectively to protect such personnel, remove or
render harmless, so far as it is able, all mines, booby-traps and other devices in that
area; and

(iii) inform the head of the force or mission of the location of all known
minefields, mined areas, mines, booby-traps and other devices in the area in which
the force or mission is performing its functions and, so far as is feasible, make
available to the head of the force or mission all information in its possession
concerning such minefields, mined areas, mines, booby-traps and other devices.

(a) This paragraph applies to any humanitarian or fact-finding mission of the
United Nations System.

(b)  Each High Contracting Party or party to a conflict, if so requested by the head
of a mission to which this paragraph applies, shall:
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@) provide the personnel of the mission with the protections set out in sub-
paragraph 2(b)(i) of this Article; and

(i)  if access to or through any place under its control is necessary for the
perfonnance of the mission’s functions and in order to provide the personnel of the
mission with safe passage to or through that place:

(aa) unless on-going hostilities prevent, inform the head of the
mission of a safe route to that place if such information is available; or

(bb) if information identifying a safe route is not provided in
accordance with sub-paragraph (aa), so far as is necessary and feasible, clear
a lane through minefields.

(@)  This paragraph applies to any mission of the International Committee of the
Red Cross performing functions with the consent of the host State or States as provided for
by the Geneva Conventions of 12 August 1949 and, where applicable, their Additional
Protocols.

(b)  Each High Contracting Party or party to a conflict, if so requested by the head
of a mission to which this paragraph applies, shall:

@) provide the personnel of the mission with the protections set out in sub-
paragraph 2(b)(i) of this Article; and

(i) take the measures set out in sub-paragraph 3(b)(ii) of this Article.
5. r itari 1§Si missi f |
(a)  Insofar as paragraphs 2, 3 and 4 of this Article do not apply to them, this
paragraph applies to the following missions when they are performing functions in the area
of a conflict or to assist the victims of a conflict: )

(i)  any humanitarian mission of a national Red Cross or Red Crescent
society or of their International Federation;

(i)  any mission of an impartial humanitarian organization, including any
impartial humanitarian demining mission; and

(iii) any mission of enquiry established pursuant to the provisions of the
Geneva Conventions of 12 August 1949 and, where applicable, their Additional
Protocols.

(b)  Each High Contracting Party or party to a conflict, if so requested by the head
of a migsion to which this paragraph applies, shall, so far as is feasible:
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(@) provide the personnel of the mission with the protections set out in sub-
paragraph 2(b)(i) of this Article; and

(ii) take the measures set out in sub-paragraph 3(b)(ii) of this Article.
6. Confidentiality |
All information provided in confidence pursuant to this Article shall be treated by the

recipient in strict confidence and shall not be released outside the force or mission concerned
without the express authorization of the provider of the information.

7. Respect for laws and regulations

Without prejudice to such privileges and immunities as they may enjoy or to the
requirements of their duties, personnel participating in the forces and missions referred to
in this Article shall: :

(a) respect the laws and regulations of the host State; and

{b) refrain from any action or activity incompatible with the impartial and
international nature of their duties.

Aricle 13
Consultats ¢ High C ine Parti

1. The High Contracting Parties undertake to consult and cooperate with each other on
all issues related to the operation of this Protocol. For this purpose, a conference of High
Contracting Parties shall be held annually.

2. Participation in the annual conferences shall be determined by their agreed Rules of
Procedure.

3. The work of the conference shall include: -
(a) review of the operation and status of this Protocol;

(b)  consideration of matters arising from reports by High Contracting Parties
according to paragraph 4 of this Article;

{(¢)  preparation for review conferences; and

(d)  consideration of the development of technologies to protect civilians against
indiscriminate effects of mines.
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4. The High Contracting Parties shall provide annual reports to the Depositary, who
shall circulate them to all High Contracting Parties in advance of the conference, on any of
the following matters:

()  dissemination of information on this Protocol to their armed forces and to the
civilian population;

(b)  mine clearance and rehabilitation programmes;

(c). steps taken to meet technical requirements of this Protocol and any other
relevant information pertaining thereto;

(d) legislation related to this Protocol;

(¢) measures taken on international technical information exchange, on
international cooperation on mine clearance, and on technical cooperation and assistance; and

) other relevant matters.

5. The cost of the Conference of High Contracting Parties shall be borne by the High
Contracting Parties and States not parties participating in the work of the conference, in
accordance with the United Nations scale of assessment adjusted appropriately.

Article 14
Compliance

1. Bach High Contracting Party shall take all appropriate steps, including legislative and
other measures, to prevent and suppress violations of this Protocol by persons or on territory |
under its jurisdiction or control.

2. The measures envisaged in paragraph 1 of this Article include appropriate measures
to ensure the imposition of penal sanctions against persons who, in relation to an armed
conflict and contrary to the provisions of this Protocol, wilfully kill or cause serious injury
to civilians and to bring such persons to justice.

3. Each High Contracting Party shall also require that its armed forces issue relevant
military instructions and operating procedures and that armed forces personnel receive
training commensurate with their duties and responsibilities to comply with the provisions
of this Protocol.

4, The High Contracting Parties 'undertake to consult each other and to cooperate with
each other bilaterally, through the Secretary-General of the United Nations or through other
appropriate international procedures, to resolve any problems that may arise with regard to
the interpretation and application of the provisions of this Protocol.
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Techpical Annex

1. Recording

() Recording of the location of mines other than remotely-delivered mines,
minefields, mined areas, booby-traps and other devices shall be carried out in accordance
with the following provisions:

') the location of the minefields, mined areas and areas of booby-traps
and other devices shall be specified accurately by relation to the coordinates of at
least two reference points and the estimated dimensions of the area containing these
weapons in relation to those reference points;

6)) maps, diagrams or other records shall be made in such a way as to
indicate the location of minefields, mined areas, booby-traps and other devices in
relation to reference points, and these records ghall also indicate their perimeters and
extent; and

(iii) for purposes of detection and clearance of mines, booby-traps and
other devices, maps, diagrams or other records shall contain complete information on
the type, number, emplacing method, type of fuse and life time, date and time of
laying, anti-handling devices (if any) and other relevant information on all these
weapons laid. Whenever feasible the minefield record shall show the exact location
of every mine, except in row minefields where the row location is sufficient. The
precise location and operating mechanism of each booby-trap laid shall be individually
recorded.

()  The estimated location and area of remotely-delivered mines shall be specified
by coordinates of reference points (normally corner points) and shall be ascertained and when
feasible marked on the ground at the earliest opportunity. The total number and type of mines
laid, the date and time of laying and the self-destruction time periods shall also be recorded.

{c) Copies of records shall be held at a level of command sufficient to guarantee
their safety as far as possible. ’

(d) The use of mines produced after the entry into force of this Protocol is
prohibited unless they are marked in English or in the respective national language or
languages with the following information:

(1) name of the country of origin;
(ii) month and year of production; and
(iii) serial number or lot number.

The marking should be visible, legible, durable and resistant to environmental effects, as far
as possible. '
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2. Specifications on detectability

(a)  With respect to anti-personnel mines produced after | January 1997, such
mines shall incorporate in their construction a material or device that enables the mine to be
detected by commonly-available technical mine detection equipment and provides a response
signal equivalent to a signal from B grammes or more of iron in a single coherent mass.

(b)  With respect to anti-personnel mines produced before 1 January 1997, such
mines shall either incorporate in their construction, or have attached prior to their
emplacement, in a manner not easily removable, a material or device that enables the mine
to be detected by commonly-available technical mine detection equipment and provides a
response signal equivalent to a signal from 8 grammes or more of iron in a single coherent
mass,

(¢) 'In the event that a High Contracting Party determines that it cannot
immediately comply with sub-paragraph (b), it may declare at the time of its notification of
consent to be bound by this Protocol that it will defer compliance with sub-paragraph (b) for
a period not to exceed 9 years from the entry into force of this Protocol. In the meantime it
shall, to the extent feasible, minimize the use of anti-personnel mines that do not so comply.

(a)  All remotely-delivered anti-personne! mines shall be designed and constructed
so that no more than 10% of activated mines will fail to self-destruct within 30 days after
emplacement, and each mine shall have a back-up self-deactivation feature designed and
constructed so that, in combination with the self-destruction mechanism, no more than one
in one thousand activated mines will function as a mine 120 days after emplacement.

(b)  All non-remotely delivered anti-personnel mines, uged outside marked areas,
as defined in Article 5§ of this Protocol, shall comply with the requirements for self-
destruction and self-deactivation stated in sub-paragraph (a).

(¢) In the event that a High Contracting Party determines that it cannot
immediately comply with sub-paragraphs (a) and/or (b), it may declare at the time of its
notification of consent to be bound by this Protocol, that it will, with respect to mines
produced prior to the entry into force of this Protocol, defer compliance with sub-paragraphs
(a) and/or (b) for a period not to exceed 9 years from the entry into force of this Protocol.

During this period of deferral, the High Contracting Party shall:

()] undertake to minimize, to the extent feasible, the use of anti-personnel
mines that do not so comply; and

(ii) with respect to remotely-delivered anti-personnel mines, comply with
either the requirements for self-destruction or the requirements for self-deactivation
and, with respect to other anti-personnel mines comply with at least the requirements
for self-deactivation.
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4. mati i for mi min

Signs similar to the example attached and as specified below shall be utilized in the
marking of minefields and mined areas to ensure their visibility and recognition by the
civilian population:

(a) size and shape: a triangle or square no smaller than 28 centimetres (11 inches)
by 20 centimetres (7.9 inches) for a triangle, and 15 centimetres (6 inches) per side for a
square;

{b) colour: red or oﬁnge with a yellow reflecting border;

(¢) symbol: the symbol illustrated in the Attachment, or an alternative readily
recognizable in the area in which the sign is to be displayed as identifying a dangerous area;

(d) language: the sign should contain the word "mines® in one of the six official
languages of the Convention (Arabic, Chinese, English, French, Russian and Spanish) and
the language or languages prevalent in that area; and

(e) Spacing: signs should be placed around the minefield or mined area at a
distance sufficient to ensure their visibility at any point by a civilian approaching the area.”
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ARTICLE 2: ENTRY INTO FORCE

This amended Protocol shall enter into force as provided for in paragraph 1 (b) of
Article 8 of the Convention. ‘
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CLASSIQUES QUI PEUVENT ETRE CONSIDEREES COMME PRODUISANT DES EPFETS
TRAUMATIQUES EXCESSIFS OU COMME FRAPPANT SANS DISCRIMINATION

ARTICLE PREMIER : PROTOCOLE MODIFIE -

Le Protocole sur l'interdiction ou la limltstion de l’emplol das mines,
pliéges et autres dispositifs (Protocole 11}, annexé & la Conventlon sur
lrinterdiction ou la limitation de l'emplol de certaines armes classigues qui
peuvent &tre considérées comme produlsant des effets traumatigues extessifs ou
comme frappant gans discrimination (*la Convention™) est modifié comme indigué
ci~aprds. Le texte du Protocole tel qu’il a &té modifié est le sulvant ¢

*Protocole sur 1‘interdiction ou la limitation de 1l’emplol des mines,
pidges et autres dispositifs, tel gu'il s &8 modifié le 3 mal 1996
{Prptocole II, tel qu’il a #t8 modifié le 3 mal 1998}

Aeticle prenmier
Champ d’avplication

4

1. e présent Protocole a trait 3 l'ubtilisation sur terre des mines, pléges
at autres dispositifs 4éfinis cl-aprés, y compris les mines posées pour
interdire 1°’accés de plages ou la traversée de voles navigables ou de cours
d‘eau, mals ne s’applique pas aux mines antinavires utilisées en mer ou dans
les voles de navigation intérisures.

2. Le présent Protocole s’appligue, en plus des situations visées

& L’article premier de la présente Conventlion, sux situations viebes 2
lrarticle 3 commun aux Conventions de Gendve du 12 aolt 1549. Le présent
Protocole ne e‘applique pas aux situations de tenslions et de troubles
intérieurs, telles que émeutes, actes de violence ilsolés et sporadigues et
autres actes de caractére simllalre, qul ne sont pas des conflits armés.
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3. Dang le cas de conflits armés qui ne revétent pas un caractére
international et se produlsent sur le territoire de l’une des Hautes Parties
contractantes, chaque partie au conflit eat tenue d'appliquer les
interdictiona et remtrictions prévues par le présent Protocole.

4. Aucune disposition du présent Protocole nfest invogude pour porter
atteinte & la souveraineté d'un Etat ou 3 ls responsabllité qu’a le
gouvearnement, par tous les moyens légitimes, de maintenir ou de rétablir
l’ordre public dane 1’Etat ou de défendre 1l’unité nationale et l‘intégrité
territoriale de l1’Btat.

g. Bucune disposition du présent Protocole n’est invoguée pour Jjustifier une
intervention, directe ou indirecte, pour quelgue raison gue ce golt, dans le
conflit armé ou dans les affalres intérieures ou extérlieures de la Haute
Partie contractante sur le territoire de laquelle ce conflit se produit.

6. L’application des dispositions du présent Protocole & des parties & un
conflit qui ne sont pas de Hautes Partles contractantes ayant accepté le
présent Protocole ne modifie ni explicitement ni implicitement leur statut
juridique ni celul d’‘un territoire contesté.

hrticle 2
Définitions

Aux fins du présent Protocole, on entend :

1. Par "mine”, un engin placé sous ou gur le gol ou une autre surface, ou
4 proximité, et congu pour exploser du falt de la présence, de la proximité
ou du contact d’une personne ou d'un véhicule.

2. Par "mine mise en place & distance”, una mine qui n'est pas directement
mige en place, mais qui est lancée par une pidce d’artillerie, un missile,

un lance~roguettes, un mortier ou un engin similalire, ou larguée d’un aéronef.
Les mineg lancées A& moins de 500 mdtres par un systdéme basé 4 terre ne sont
pas consldérées comme &tant “"mises en place 4 distance”, 4 condlition qu’elles
solent utlilisées conformément A& l’arxticle 5 et aux autres articles pertinents
du présent Protocole.

3. Par "mine antipersonnel”, une mine principalement congue pour exploser du
fait de la présgence, de la proximité ou du contact d’une personna et destinde
3 mettre hors de combat, blesser ou tuer une ou plusieurs personnes.

4. Par "plége”, tout dispositlif ou matériel quil est congu, constrult ou
adapté pour tuer ou blesser et qui fonctionne & 1’improviste gquand on déplace
un objet en apparence inoffensif ou qu‘on s’en approche, ou qu’‘on se livre &
un acte apparemment sans danger.

5. Par "autres dispositifs”, des engins et dispositifs mis en placs

& la main, y compris des dispositifs explosife improvisés, congue pour tuer,
blesser ou endommager et gul sont déclenchés & la main, par commande

& distance ou automatiquemant aprés un certain temps.
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6. Par "obijectif militaire”, dans la mesure ol des blens sont vieés, tout
bien qui par sa nature, son emplacement, sa destination ou son utilisation
apporte une contribution effective & l‘action militaire et dont la destruction
totale ou partielle, la capture ou la neutralisation offre en l’occurrence un
avantage militaire précis.

7. Par "blens de caractére civil®, tous les bilens gul ne sont pas des
objectifes militaires au sens du paragraphe 6 du présent article.

8. Par “champ de mines”, une zoneg définie dans lagquelle des mines ont &té
misas en place, et par "zone minée", une zone dangersuse du falt de la
présence de mines. Par "champ de mines factice®, une zone non minée simulant
un champ de mines. L‘expresaion "champs de mines” couvre aussi les champs de
mines factices.

9. Par “"enreglgtrement”, une opération d’ordre matériel, adminlstratif
et technigque visant & recueilllr, pour les conasigner dans des documents
officlela, tous lee renselgnements disponibles qul aldent & localiser les
champg de mines, les zones minées, les mines, les pléges et d'autres
dispositifs.

10. Par "mécanisme 4’autodestruction®, un mécanisme & fonctionnament
automatigue incorporé ou attaché a4 l’engin et qul en assure la destruction.

1. Par "mécanisme dautoneutralisation”, un mécanisme & fonctionnaement
automatique incorporé & l’engin et qui le rend inopérant.

12. Par "autodésactivation®”, le processus automatique gqui rend llengin
inopérant par l’é&puisement irréversible d7un élément, par exemple une
batterie, essentiel 4 son fonctionnement.

13. Par "té&lécommande®, la commande & distance.

i4. Par "dispositif antimanipulation™, un dispositif destind A& protéger une
mine et gul falt partie de celles~ci, est relié 4 celle-ci, attaché A& celle-ci
ou placé sous celle-cl, et qul se déclenche en cas de tentative de
manipulation de la mine.

15. Par "transfert”, outre le retralt matériel des mines du territoire

d’un Etat ou leur introduction matérielle danse celul d’un autre Etat, le

transfert du droit de propriété et du contréle sur cea mines, male non la
cesalon d'un territoire pur leguel des mines ont &té mises en place.

Article 3
Reastrict g éra ’ 1ol dea mines idoesn

gt autres dispositifs
1. Le présent article s’applique :
a) aux mines;

b) aux pléges; et
3 dux autres dispositifs.
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2., Chagque Haute Partie contractante ou chagque partie & un conflit est
rasponsable, conformément aux dispositions du présent Protocole, de toutes
lea mines et de tous les piéges et autres dispositifs qu’‘elle a employés

et s’engage a4 les enlever, les retirer, les détruire ou les entretenlr comme
il est précisé & l’article 10 du Protocole.

3. Il est interdit en toutes clrconstances d’employer des mines, des pléges
ou d‘autres dispositifs qui sont congus pour causer des maux superflue ou das
souffrances inutiles, ou sont de nature & causer de tels maux ou de tellaes
souffrances.

4. Les armes auxguelles s8‘applique le présent article doivent étre
gstrictement conformes aux normes et limitations énoncées dans 1'Annexe
tachnique en ce qul concerne chague catégoris particuliére.

5. Il est interdit d’employer des mines, des pléges ou d‘autres dispositifs
fquipés d‘'un mécanieme ou d’un dispositif spécifiquement congus pour
déclencher leur explosion sans qu’il y ait contact, sous l'effet du champ
magnétique ou sous une autre influence g€nérés par la présence d‘un détecteur
de mines courant, utilisé normalement pour des opérations de détectlion.

6. Il est interdit d’employer des mines se désactivant d’elles-mé@mes qui
sont équipdes d‘un dispositif antimanipulation congu pour demeurer apte &
fonctionner aprés que les mines ont cessd de l'étre.

7. Il est interdit en toutes circonstances de diriger les armes auxquelles
‘8‘appligque le présent article contre la population civile en général ou contre
des civils individuellement, ou contre des biens de caractére clvil, gue

ce soit & titre offensif, défensif ou de représailles.

8. L’emploi sans discrimination des armes auxguelles &’applique le présent
article est interdit. Par emploi sans discrimination, on entend toute mise en
place de ces armes :

a) ailleurs que sur un objectif militaire, ou telle que ces armes
ne sont pas dirigées contre un tel objectif. En cas de doute sur le point
de savolr si un bien qui est normalement coneacré 3 des usages civils,
par exempls un lieu da culte, une malson ou un autre logement ou une école,
eat utilisé pour apporter une contribution effective & une action militalre,
ce blen est présumé ne pas &tre utlilisé & cette fin;

b) gui inpligue une méthode ou un moyen de transport sur l‘objlectif
tel que ces armes ne peuvent pas étre dirigées contre un objectif militaire
spécifique; ou

c) dont on peut attendre qu‘elle cause incidemment des pertes en viee
humaines dans la population civile, des blessures aux personnes civiles, des
dommages aux biens de caractére civil ou une combinaison de ces pertes et
dommages, qui seraient excessifs par rapport 3 l‘avantage militaire concrat
et direct attendu.
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9, Plusleurs objectifs militaires nettement séparés et distincts asitués dansa
une ville, une localité, un village ou une autre zone ol Be trouve une
concentration analogue de populations clviles ou de blens de caractére civil
ne saurailent étra consldérés commé un objectif militaire unique.

10. Toutes les précautions pomsibles sont prises pour protéger les civils des
effets des armes auxquelles s’applique le présent artlicle. Par précautions
possibles, on entend les précautions qui eont praticables ou qu’'il est
pratiquement pogsible de prendre eu égard & toutes les conditions du moment,
notamment aux congidérations d‘ordre humanitalre et d'ordre milltaire.

Ces conditions sont notamment, mais non pas eéxclusivement, les sulvantes :

a} L’effet 3 court st & long terme des mines sur la population civile
locale tant gue le champ de mines reste en place;

b) Les mesures gqu’'ll est poasible de prendre pour protéger les civile
{par exemple, installation de clétures, aignalisation, avertissement et
survelillance))

c) L'existence d'autres syatdmes et la possibilité effective de las
smplover;

d) Les exigences militaires suwguelles dolt satisfaire un champ de
mines & court et B long terme.

i1, Préavia effectif doit 8tve donné de toute mise en place de mines, de

pidges ou d’autres dispositifs qul pourralt avolir des répercussions pour la

population civile, 4 moins que les circonstances ne s’y prétent pas.
Article 4

Restrictions & l’emplol des nesg t onnel

Il est interdit d'emplover des mines antipergonnel quli ne aont pas
détectables au sens du paragraphe 2 de l’Annexe technigue.

1. Le présent article e’appligue aux mines antipersonnel autres que las
mines mises en place & distance. ’

2. Il est. interdit dutiliser des armes suxquelles s'appligque le présent
article et qui ne sont pas conformes aux dispositions de l'Annexe technique
concernant 1l°autodestruction ou 1l autodésactivation, & moina :

aj) gue cesd armes ne scient placées dans une zone dont le périmdtre
est marqué, qui est survelllée par un personnel militaire et protégés par
une clbture ou d’autres moyens afin d’'empécher effectivement leas civilas
d’'y pénétrer. Ls marquage dolt 8tre reconnalssable et durable et dolt au mains
pouvolir &tre vu de qulconque se trouve aux abords fmmédiats de cette zone; et
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b} gue ceg armes ne solent enlevées avant l’évacuation de la zone,
sauf si celle-ci est livrée aux forces d‘un autre Etat, qul acceptent la
reagpongabilité de l‘entretien des moyens de protection requis par le présent
article et, ultérieurement, de l'enladvement de ces armes.

3. Une partie & un conflit n’‘est libérée de l’‘obligation de respecter les
digpogitions des alinéas a) et b} du paragraphe 2 du présent article que si
elle en est empéchée du fait qu’elles a &té contrainte d’abandonner le contréle
de la zone & la sulte d’une actlon militalre de l‘ennemi ou sl elle en est
empéchée par une action militaire directe de l’‘ennemi. S8i cette partie
reconguiert le contrfle de la zone, elle est de nouveau tenue de respecter ces
dispositions.

4. Si les forces d’une partie & un conflit acquiérent le contréle d’une zone
dans laquelle des armes auxquelles s’‘applique le présent article ont &té
placées, elles dolivent, dans toute la mesure possible, entretenir et, au
besoln, &tablir les moyvens de protection requis par le présent article jusqu‘d
ce que ces armes alent &té enlevées. )

5. Toutes lee mesures posesibles doivent &tre prises pour empécher
l’enlé@vement sans autorisation, l’altération, la destruction ou la
dissimulation de tout dispositif, systéme ou matériel utilisé pour marguer
le périmdétre d’une zone. ’

6. Les armes auxgquelles s’'applique le présent article et guil projettent des
éclats selon un arc horizontal inférieur & 90° et sont placées sur le scl on
‘au~dessus du scl peuvent 8tre employées sans que sclent prises les mesures
prévues au paragraphe 2, alinéa a), du présent article pendant 72 heures

au plus, si :

a) elles se trouvent 3 proximité immédiate de Ll unité militaire qui
les a mises en place; st sl

b} la zone est survelllée par du personnel militalre afin d‘empécher
effactivement lea clvils d'y pénétrer.

Article 6

’ o) es mines mises en place & distance

1. Il est interdit d‘employer des mines mises en place & distance A moins
qu’‘elles solient enregistrées conformément aux dispositions du paragraphe 1,
alinéa b), de l’'Annexe technique. o

2. I1 est interdit d'employer des mines antipersonnel mises en place &
distance gqul ne sont pas conformes aux dispositions de l‘Annexe technique -
relatives & l'autodestruction et & l‘autodésactivation.

3. Il est interdit d’'employer des mines mises en place & distance autres gque
les mines antipersonnel & moins que, dans la mesure du posslble, elles solent
équipées d’'un mécanieme efficace d‘autodestruction ou d‘autoneutralisation




page 7

at comprennent un dispositif complémentaire d’'autodésactivation congu de telle
gorte que ces mines ne fonctionnent plus en tant que telles lorsgu’elles ne
servent plus aux fins militalres pour lesguelles elles ont &té mises en place.

4. Préavis effectif dolt étre donnd de tout lancement ou largage de mines
mises en place & distance gui pourralt avolr des répercussions pour la
population civile, A& moine que les circonstences ne s8'y prétent pas.

Article 7
:nterdiction de l'emplol de pléqes et sutres dispositifs

1. Sans préjudice des régles du droit international applicables aux conflits
armée realatives A la traitrise et 4 la perfidie, il est interdit en toutss
circongtances d’employer des pléges et d’asutres dlepositife qui sont attachés
ou assoclés d’une fagon quslcongue 1

&) 2 des smblémes, signes ou signaux protecteurs internationalement
réconnus;

B} 3 des malades, des bleassés ou dea morts;

¢} B des lieux d’inhumation ou d’'incinération, ou & dee tombes;

d} 4 des installationa, du matériel, dees fournlturee ou dee transports
ganitaires;

a) 4 des jouete d‘enfant ou & d’'autres objets portatife ou & des
prodults spéclalemant destindés & l'alimentation, & la sant&, & 1’'hygléne,
4 1'habillement ou A l‘fducation des enfants;

£3 & dag aliments ou 4 des bolssons;

g A des ustensiles de cuisine ou 8 des apparelils ménagers, sauf dane
das établiesements militaires, des sites militalres et des dépdte
d‘approvisionnement militaires;

h) 4 des objets de caractére indiscutablement religieux;

4 4 des monuments historlques, des oceuvres d'art ou des lisux de
culte qui constituent le patrimoine culturel ou epirituel des peuples; ou

3} 4 des animaux ou & des carcasses d‘animaux.

2. Il est interdit d'employer des pidges ou d’autres dispositifs qui ont
l’apparence d’'objets portatifs inoffensifs, mals qul mont en fait spéolialement
congus et fabriqués pour contenir des matidres explosives.

3. Sans préijudice des dispositions de l'article 3, il est interdit
d’‘employer des srmee auxquelles s’applique le présent article dans toute
ville, toute localité, tout village ou toute autre zone ol se trouve une
concentration analogue de populations clviles, ol aucun combat ne se déroule
entre des forces terrestres ni semble lmminent, & moins :
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a) gue ces armes ne solent placées sur un oblectif millitalire ou
& proximité immédiate d’un tel cbjectif; ou

b} gque des mesures, telles que le placement de sentinelles, le
lancement d’avertissements ou la mise en place de clbtures, ne solent prises
pour protéger les populations civiles contre les effets desdites armes.

Arcicle 8
Transferts

1. Afin d'oeuvrer A& la réalisation des objectlfs du présent Protocole,
chaque Haute Partie contractante :

a) #8'engage & ne pas transflrer de mines dont l'emplol aest interdit
par le présent Protocolaep

b) g8'engage A ne pas transférer de mines & un destinataire autre’
gu’un Etat ou un organieme d'Etat qui soit habilitdé 2 en recevoir;

©} s'engage & falre preuve de retenue en matidre de transfert de mines
dont 1'emplol est restreint par le présent Protocole. En particulier, chague
Haute Partie contractante s’engage 4 ne pas transférer de mines antipersonnel
& des Etats gul ne sont pas 1iés par le Protocole, sauf &) 1l Etat gui les
ragolit accepte dfappligquer le présent Protocole;

d) g'engage & assurer gue tout transfert effectué conformément au
présent article se falt dans le respect entier, & la fols par 1’Btat qui
transfére les mines et par celul qui les regoit, des dispositions pertinentes
du présent Protocole et des normaes du droit international humanitaire
applicables.

7. 8i une Haute Partie contractante déclare qu‘ells Jdifférara le reepect da
dispoasitions epécifigues relatives 3 l‘emploi de certaines mines, comme le
prévoit l’Annexe technique, l‘alinéa a) du paragraphe 1 du présent article
g‘appligue cependant & de telles mines.

3. £n attendant l‘entrée en vigueur du présent Protocole, toutes les Hautes
Parties contractantes s’abstiennent de tous actes qul seralent contralres & ce
que nécessite l'alinéa a) du paragraphe 1 du présent article.

cle

r gtrement ] ol des repnselanements concernant les champe
de mine zon @8 et aubres dispositifs
1. Tous les renselgnemente concernant les champs de mines, zones mindas,

mines, pidges et autres dispositifs doivent &tre enreglstrés conformément aux
dispoasitions de l’Annexe technigus.

2. Tous cead enreglstrements dolvent &tre conservés par les parties & un
conflit, qui, aprés la cessation des hostilités actives, prennent sans
attendre toutes les mesures nécessaires et appropriées, y compris
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l’utilisation de ces renselignements, pour protéger les civils contre les
effets des champs de mines, zones minées, mines, piéges et autres digpositifa
dans les zonee sous leur contrdle.

En méme temps, elles fournissent, chacune & 1l’autre ou aux autres parties
au conflit ainsi qu’au Secrétalre général de 1‘'Organisation des Nations Unies,
tous les renselgnements en leur possession concernant les champs de mines,
zones minées, mines, pléges et autres dispositifs qu’elles ont mis en place
dans des zones qui ne sont plus sousd leur contrdle; il aest entendu toutefois,
sous réperve de récliprocité, au cas ol les forces d'une partle au conflit se
trouvent dans un territolre d’une partie adverse, ¢ue l'uns ou l’autre partie
peut ne pas fournir ces renseignements au Secrétaire général et & 1l’autre
partie, dans la mesure oll des intéréte de abecurité l'exigent, jusqu‘’id ce
qu’‘aucune d‘entre eélles ne se trouve plus dans le territoire de l'autre.

Dans ce dernier cas, les renselgnements gardés secrets doivent étre
communiqués dds gue ces intéréts de sécurité le parmettent. Dans la mesure
du possible, les parties au conflit s’‘efforcent, par accord mutuel, de
communiquer ces renseignements dans les mellleurs délaia, d’'une manidre
compatible avec les intéréts de sécurité de chacune d’elles.

3. Le présent article s‘applique sans préjudice des dispositions des
articles 10 et 12 du présent Protocole.

Article 10
&y nt B _champs de ones minée mines ége
res B co rat n t e 8t
1. Sane retard aprés la cessation des hostilltée actives, tous les champa de

mines, zones minées, mines, pléges et autres dispositifs dolvent &tre enlevés,
retirds, détruits ou entretenus conformément 3 l'article 3 et au paragraphe 2
de l’article 5 du présent Protocols.

2. Les Hautes Parties contractantes et les parties 4 un conflit assument
cette responsabilité en ce qui concerne les champs de mines, zones minées,
mines, pidges et autres dispesitifs situés dans des zones qu’elles contr8lent.

3. Lorsgu‘une partie ne contrdle plus des zones dans lesquelles elle a mis
®n place des champs de mines, zones mindee, mines, pléges et autres
dispoaitifs, elle fournit 4 la partie qul en a le contrdle, en vertu du
paragraphe 2 du préeent article, dane la mesure ol cette dernidre le permet,
l’asslstance technique et matérlelle dont celle-~ci a besoin pour B'acquitter
de cette responsabillité.

4. Chaque fois qu’il est nécessaire, les parties s’‘efforcent de conclure un
accord, tant entre elles que, 8°il y a lieu, avec d’autres Etats et avec des
organisations internationales, sur l’octroi d’une asaistance technigue et
matérielle, v compria, si lea clirconstances s’y prétent, sur l‘’organisation,
d‘opérations conjointes nécessaires pour s’acquitter de ces responsabllités.
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Article 11

Coopération et sssistance technigues

i. Chagque Haute Partle contractante e'engage & faclliter un échange
aussi large gue possible d'é&quipements, de matidéres et de renselgnements
scientifiques et technicquas concernant l‘application du présent Protocala
@t les moyens de déminage et a le drolt de partieiper & un tel é&change.

En particulier, les Hautee Parties contractantes n’imposent pas de
restrictions indues 4 la fourniture, 4 des fins humanitaires, d’égquipementa
de déminage et dee renseignements technigques correspondants.

2. Chaque Haute Partie contractante s’engage 4 fournir 3 la base de données
gur le déminage &tablis dans le cadre des organismes des Natlons Unies des
renseignements sur le déminagé concernant notamment différents moyens et
technigues, ainsi gue des listes d’experts, d’organismes spéclalisés ou de
centres nationaux qui pulssent 8tre contactés.

3. Chaque Haute Partie contractante qul est en mesure de le faire fournit
une assistance au déminage par le biale des organismes des Nations Unies ou
dautres organismes internationaux ou encore par la vole d’'accords bilatéraux,
ou verse des contributions au Fonds d‘affectation spéeclale pour l‘assistance
au déminage.

4. Les demandes d-assistance des Hautes Parties contractantes, appuydes
par des renselignements pertinents, peuvent 8tre adressdes 3 1’'Organigation
des Nations Unies, & d’autres organismes appropriés ou 4 d‘autres Etats.
£lles peuvent étre présentées au Secrétalre général de 1'Organisation

des Nations Unies, gul les transmet & toutes les Hautes Partles contractantes
et aux organisations internationales compbtentes.

5. Dang le cas des demandes qui sont adressfes 2 l‘Organisation des
Nations Unies, le Secrétaire général de l’Organisation_peut, dans les limitas
dap ressources dont 1l dispose, faire le nécessalre pour évaluer la altuation
et, en coopération avec la Haute Partle contractante requérante, déterminer
guelle assistance au déminage ou & l‘application du Protocole il convient
d’apporter & cette partie. Le Secrétalre général peut aussi falre rapport aug
Hautes Partles contractantes sur toute évaluation alnal effectués de wime gue
Bur le type et l’ampleur de 1l'asslistance requise.

6. Les Hautes Partisse contractantes s’engagent, sane préjudice de leurs
diapositions constitutionnelles et autres dispositions jurldiques, & coopéirer
et 3 transférer des techniques en vue de faciliter 1l’application des
interdictions et des restrictions pertinentes qui sont énoncées dans la
prémaent Protocole.

7. Chague Haute Partie contractante a le droit, s8’il y a lieu, de chercher
A obtenir et de recevoir d’'une autre Haute Partie contractante une assietance
technicgque, autant gue de besoin et autant gue faire se peut, touchant des
technologies spécifiques et pertinentes, autres que celles qul sont lides &
l’armement, en vue de réduire la période durant laguelle elle différeralt le
respect de certaines dispositions, ainsi qu’il est prévu dans l‘Annexe
technlique.
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Article 12
Protection contre les sffetn des champs de mines, zones minées,
mines, pléces et autres dispositife
1. cat
aj A l’exception des forces et missions visées au paragraphe 2,

alinéa a) 1), cl-apréds, le présent article s‘appligue uniquement aux missions
#‘acquittant de téches dans une zone sitube sur le territolire d’unse
Haute Partie contractante avec le consentement de celle-ci.

b} L‘application des dispositions du présent article & des parties
& un confllt qui ne sont pas de Hautes Parties contractantes ne modifie ni
explicitement ni ilmplicitement leur statut juridigue ni celul d’'un territoire
contesté.

c) Les disppositions du pré&sent artlcle s’appliquent sans préjudice de
celles du droit international humanitalire en vigueur ou dfautres instruments
internationaux applicables ou de décleions du Consell de sécurité de
l'Organisation des Nations Unies, guil visent & assurer une plus haute
protection au personnel s’acquittant de ses tiches conformément au présent
article.

2 a8 igs g de maintl de lia i¥ et certalnes sutres for

et missione
a) Le présent paragraphe e appligque & :

iy toute force ou mission des Nations Unies qul s’'acquitte dans
‘uneé zone quelcongue de tiches de maintien de la palx ou
- d*‘ohaservation ou de tiches analogues, conformément &
la Charte des Nations Unles;

il} toute mission &tablle conformément au Chapltre VIII de
la Charte des Nations Unles et s’acquittant de tiches dans
une zone da conflit.

by Chague Haute Partle contractante ou chague partie & un conflit,
gl elle en et priée par le chef d'une force ou d’'une mission & laguelle
s’appligque le présent paragraphe i

i) prend, dans la mesure ol slle le peut, les mesures regqulees
pour protéger, dans toute zone placée sous son contrdle, la
force ou la miesion contre les effets des mines, pléges et
autres dispomitife;

iy el cela est nécessalire pour protéger efficacement ce
personnel, enléve ou rend inoffensifs, dans la mesure ol elle
le peut, toutes les mines et tous les pidges ou autres
dispositifs dans la zone en gquestion;
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1ii) informe le chef de la force ou de la mission de l'emplacement
de tous les champs de mines, zones minées, mines, pléges et
autres dispoasitifs connus dans la zone ol la force ou la
mission &‘acquitte de ses tAches et, dans la mesure du
possible, met &4 la disposition de ce dernier tous les
renseignemente en sa possession concernant ces champs de
mines, zones minées, mines, pléges et autres dispositifs.

3. Misgions d’établissement des faite ou 3 caractére humanitaire

d'organismes deg Nations Uni

a) Le présent paragraphe &‘applique & toute missfon d’é&tablissement
das falts ou & caractére humanitaire d'un organisme des Wations Unies.

b} Chaque Haute Partle contractante ou chague partie & un conflit,
8l slle en @8t pri&ée par le chef d’une mission & laquelle s’applique le
prégent paragraphe :

i) assure au personnel de la mission la protection décrite au
paragraphe 2, alinéa b) i), du présent article:;

i1y déa lors que la mission a besoin, pour g’acquitter de mes
t&ches, d’avolir accés & un lieu guelcongue placé sous le
contrdle de la partie ou de passer par un tel lieu, et afin
d’assurer au personnel de la mission un accés slr 4 ce lieu
ou un passage sir par ce lieu

aa) 4 moins que les hostllités en cours )'empéchent, signale
au chef de la mission une vole sfire vers ce lieu,
pour autant gue la partie dispose des renselgnements
requis; ou

bb) 8i les renseignements permettant de déterminer une voie
slre ne sont pas fournis conformément & l‘alinéa aa),
dégage une vole & travers las champs de mines, pour
autant que cela solt nécessaire et qu’il Bolt possible
de le faire.

4. Migeions du Comité interpational de la Crojx-Rouge

a) L& présent paragraphe s’applligue 3 toute misslon du Comité
international de la Croix—~Rouge qui s’acquitte de tAches avec le consentement
de l’Etat ou des Etats hbtes, tal gque le prévoient les Conventions de Gendve
du 12 aofit 1549 et, le cas échéant, les Protocoles additionnele &
ces Conventlons.

b} Chaqua Haute Partie contractante ou chague partie & un conflit, si
elle en egt priée par le chef d’une mission A laguelle s’applique le présent
paragraphe ¢ .

1 asgure au personnel de la mission la protection décrite au
paragraphe 2, alinéa b) i}, du présent article;

i{{) prend les mesures énoncées au paragraphe 3, alinéa b) -1i}, du
présent article.
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5. Autreps migslons B caractére humanitaire et missions d’engubte

a) Le présent paragraphe s’appligue aux missions suivantes, dans la
mesure ol elles ne sont pas visées par les paragraphas 2, 3 et 4 du présent
article, lorsqu’elles s’‘acqguittent de tlches dans une zone de conflit ou gqu‘il
sfagit de porter assistance aux victimes d’un conflit :

1) toute nmission 3 caractédre humanitaire d‘une soclété nationale
da la Croix-Rouge ou du Crolssant-Rouge ou de la Fédération
internationale de ces Boclétés;

14y toute misselon d’'une organisation lmpartiale & caractére
humanitaire, y compris toute mission de déminage impartiale 3
caractéra humanitaire;

1il) toute mission d'enguéte constituée en application des
dispositions des Conventions de Gendve du 12 aolt 194% ou,
le ca® &chéant, en application des Protocoles additionnels &
ces Conventions.

b} Chague Haute Partle contractante ou chaque partie & un conflit, si
elle en est prlée par le chef d‘une mission & laguelle s’applique le présent
paragraphe et autant gua faire se peut

1 assure au personnel de la mission la protection décrite au
paragraphe 2, alinéa b) i}, du présent article;

iy preénd les mesures é&noncées au paragraphe 3, alinéa b) i1), du
présent article.

6. Confidentialité

Tous les renseignements fournis & titre confidentiel en appllcation das
dispositions du présent artlicle doivent 8tre traités d’une manidre strictement
confidentielle par celul qui les regolt et ne doivent pas 8tre divulgués &
guicongue ne participe pas ou n’‘est pas assoclé 4 la force ou la mission
considérée sans l1l’autorisation expresse de cvelul gui les a fournis.

7. & des <) ré e

Sans préijudice des privildges et immunités dont lls peuvent joulir cu des
exlgences de leura fonctions, les membres des forces et missions visées dans
le prépsant article 1 =

a) ragpectant les lois et réglements de l’'Etat héte;

bi g'abatiennent de toute actlon ocu activitéd incompatible avec le
caractére impartial et international de leurs fonctions.
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Article 13

Congultations deg Hauteg Partles contractantes

1. Les Hautes Partles contractantes s’engagent 4 se consulter et A coopérer
entre elles pour ce qui est de toutes gquestions concernant le fonctionnement
du présent Protocole. A cette fin, une conférence des Hautes Parties
contractantes se tlent chagque année.

2. La participation aux conférences annuelles est régle par le rédglement
intérieur adopté pour celles-ci.

3. Entre autres, la conférence ¢
a) examine le fonctionnement et l’'état du pré&sent Protocole;
b) examine les guestions que soulévent les rapports présentés par

les Hautes Parties contractantes conformément au paragraphe 4 du présent '
article;

c) prépare les conférences d’examen;

d} examine l’évolution des technologlies afin de protéger la population
civile des effete des mines gqul frappent gans discrimination.

4. Les Hautes Parties contractantes présentent au Dépositaire, gul en assure
la distribution 3 toutes les Parties avant la conférence, des rapports annuels
sur l‘une quelconque des gquestions sulvantes :

a) La diffusion d’'informations sur le présent Protocole & leurs forces
armées et & la population civileyg

b Le déminage et les programmes de réadaptatipn;

c) Les meésures prises pour satisfalre aux exligences techniques
du Protocole et toutes asutres informations utiles y relatives;

d) Les textes législatifs ayant un rapport avec le Protocole;

@) Les mesures prises concernant l’échange international
d‘informations tachniques, la coopération internationale au déminage ainsi que
la coopération et l’assistance techniques; -

£3 D’autres points pertinents.

5. Les cofits de la conférence sont couverts par les Hautes Parties
contractantes et les Etats qui participent aux travaux de la ceonférence sans
8tre partiee, selon le baréme des quotes~parts de l’Organisation des

Nations Unies, doment ajusté.
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Article 14
spec o8 8
&
1. Chague Haute Partise contractante prend toutes les mesures appropriéaes,

législatives et autres, pour prévenir et réprimer les violations des
digpoasitions du présent Protocole qul seraient commises par Jdes personnas
ou en des liesux placés sous @a juridiction ou son contrdla.

2. Les mesuree visées au paragraphe 1 du présent article comprennent les
mesures yrequises pour falre en sorte qus quicongue, inteationnellement, tue ou
blesse gravement des civils dans le cadre d’'un conflit armé et contraivement
gux digpositions du présent Protocole, solt passible de sanctions pénales et
soit tradult en justice. ‘

3. Chague Haute Partie contractante exligs an outre que ses forces arméss
établissent et fassent connalitre les inatructions militalires et les modes
opératoires voulus et que les membres des forces armées regoivent, chacun
salon ses devoirs et ses responsabllités, une formation au respect des
dispoasitions du présent Protocole. -
4. Les Hautes Parties contractantes s'engagent A se consulter et 3 coopérer
entre alles 4 l’échelon bilatéral, par 1l'intermédialre du Secrétaire général
de l‘Organisation des Nations Unies ou suivant d‘autres procédures
internationalea appropriées, en vue de ré&gler tous probl@mes qui pourralent
se posar concernant l°interprétation et l'application des dispositions du
présent Protocole.

Annexe technique
1. tren
a) Lienregistrement de l’emplacemant des minea autres que celles

qui sont mises en place A& distance, des champs de mines, des zonssg minfee, des
piéges et d’autres dlapositifs doit &tre effectuéd conformément aux
dispositiong suivantes :

iy l’emplacement des champs de mines, des zones mindes et des
zonas ol ont 6té mis en place des pléges et d4d’autres
dispositife est indiqué précisément par rapport aux
coordonnées d°'gu moins deux pointe de référence, avaec leg
dimensions estimées de la 2z2one contenant ces 4rmes par
rapport & c¢es pointe de référenca;

£1) daes cartes, croguls et autres documente sont établle da fagon
& indiquer l‘emplacement des champs de mines, zones mindes,
piéges et autres dispositife par rapport aux points de
référence; leur périmdtre et leur &tendue y sont é&galement
indigquése;



pagae 16

1ii) aux fins de la détection et de 1l’'enlévement deg mines, piéges
et auvtres dispogitifs, les cartes, crogquip ou autres
documante contiennent des renseignements complete
sur le type, le nombre, la méthode de mise en place,
le type d’allumeur et la durée de vie, la date et 1l’'heure de
la pose, les diepositifs antimanipulation (le cas &chéant) et
les autres informations pertinentes, relativement A toutes
les armes ainsi posées; chaque fols que possible, le document
relatif & un champ de mines doit indiquer l’'emplacement exact
de chaque mine, sauf pour les champs ol les mines sont
disposées en rangées, augquel cas l'emplacement des rangfes
suffit; l’amplacement exact et la mécanisme de fonctionnement
de chaque piége sont enregistrés séparément.

b) L’emplacement et l‘étendue estimés de la zone ol se trouvent les
mines mises en place A dietance doivent &tre indiqués par rapport aux
coordonndes de points de référence (en princlipe des polntse situés aux angles),
puls vérifida et, lorsque cela est possible, wargqués au gol & la premidre
occasion. Le nombre total &t le type de mines posées, la date et 1l’heaure de la
poae et le dé&lal d’autodestruction doivent aussl &tre enregistrés.

ch Des exemplaires des documents dolvent 8tre conservés 4 un niveau
de commandement suffisamment &levé pour garantir autant que possible leur
sécurité.

d) L’emplol de minea fabriquées aprés l'entrée en vigueur du présent
‘Protocole est interdit & molina qu’‘elles ne portent lesg indications suivantes,
én anglaie ou dans la ou les langues nationales :

i) nom du pays d'origines
ii)}  mois et année de fabrication;

£1iy numéro de série ou numéro du lot.

Ces indications devraient &tre visibles, lieibles, durables et résistantes aux
effets de l'environnement, autant que falre se peut.

2. 3 ie concernant &rec 11itéd

a) Il doit &tre incorpord dans la structure des mines antipersonnel
fabriquées aprds le ler janvier 1597 un matériau ou un dispositif qul rend
la mine détaectable & l’alde d’un matérlel courant de détection.des mines et
qul émet un signal en retour équivalent & celuil de 8 grammes de fer ou plus
formant une masse unigque cohérente.

b) 11l doit étre incorporé dans la structure des mines antipersonnel
fabriquées avant le ler janvier 1997 ou i1 doit &tre attaché & ces mines avant
leur mise en place, d’une manidre qui en rende le retrait difficile, un
matériau ou un dispositif qui rend la mine détectable & l'aide d'un matériel
courant de détectlon des mines et gul émet un signal en retour équivalent 3
calui de 8 grammes de fer ou plus formant une masse unique cohérente.
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c) Dang le cas ol une Haute Partie contractante juge qu’elle ne peut
pas immédiatement respecter la digposition de l’alinéa b)), elle peut déclarer,
au moment od elle notifie son consentemant A4 étre liée par le présent
Protocole, gqu’elle en différera le respect pendant une période gul ne
dépassera pas neuf ans 4 partir de l’entrée en vigueur du Protocole.

Dans l‘intervalle, elle limitera, autant que posgible, l’emplol des mines
antipsrsonnel non conformes A cette dispoasirion.

3. 5 ong concernant l’‘autodestruction et 1° odéga

&) Toutes les mines antipersonnel mises en place & distance dolvent
8tre congues et fabriquées de manidre A ce gu’il n’y alt pas plus de 10 % des
mines activées qui ne se détruisent pas d‘elles—mémes dans les 30 Jjours
puivant la mise en place. Chagque mine doit &galement &tre dotée d‘un
dispositif complémentaire d‘autodésactivation congu et fabriqué de maniére A
ce qua, du falt de son fonctionnement combiné avec celui du mécanisme
d’autodestruction, i1l n’y ait pas plus d’'une mine activée sur 1 000 qui
fonctionne encore en tant gue mine 120 jours aprés la mise en place.

b) Toutes les mines antipersonnel qui neé sont pas mlses en place
& distance et sont utllisées en dehors de zones margquées, telles gu’ellas sont
définies & l‘’article S du présent Protocole, doivent satisfaire aux exigances
concernant 1’'autodestruction et l’autodésactivation énoncées 3 l'alinéa a).

c) Dans le cas ol une Haute Partie contractante juge qu’elle ne
peut pas imwmédiatement respecter les dispositione des alinéas a) et/ou b,
elle psut déclarer, au moment ol elle notifie son congentement & &tre liée par
le présent Protocole, gue, en ce qui concerne les mines fabriquées avant
l'entrée en vigueur du Proteocola, elle différera le reapect de ces
dispositions pendant une période qul ne dépassera pas neuf ans 3 compter de la
date de l’entrée en vigueur.

Pendant cette période, la Haute Partie contractante :

i) g‘engage & limiter, autant que possible, l‘emplol des minea
antipersonnel non conformes 4 ces dispositlions;

ii) satisfalt aux exlgences relatives & )l autodestruction ou A
celles qul concernent l'autodésactivation dans le cas des
mines antipersonnel mises en place 4 distance et satisfait,
au minimum, aux exigences concernant l’'autodésactivation dans
le cas des autres mines antipersonnel.

4, Signalisation internationale des champs de mines et des zones minées

Dea signaux similaires & celul de l'exemple flgurant en appendlice
@t comme décrita cl-aprés dolvent B8tre utilisés pour marquer les champs de
mines et les zones minées afin gque ces champs et zones pulissent &tre vus et
reconnus par la population civile. :

a) dimensions et forma : triangle ayant un cdté d’au moins
28 centimdtras (11 pouces) at les deux autres d’au moins 20 centimdtres
{7,9 poucen), ou carré d’au moins 15 centimétres (6 pouces) de cBté;
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b) couleur : rouge ou orange avec un bord réfléchissant jaune;

c) symbole : symbole représenté damns 1l’appendice ou un autre symbole
qui, dans la zone ol le signal doit &tre installé, solit aisément
reconnalesable comme indliquant une zone dangereuse;

d) langue : le signal devralt comporter la mention *minea” dans
l‘une des mlx langues officielles de la Convention (anglais, arabe, chinois,
espagnol, frangais et ruase) et dans la ou les langues dominantes de
la région;

e) espacement : les signaux devralent 8tre placés autour du champ de
mines ou d’une zone minfe & une distance suffisante pour pouvolr &tre vus
en tout polnt par un clivil qui approche de la zone.”
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Appendlice

Uy

SANIN

< (issonod 1) wo g2 V_

SHADV'Id d.Ld LNO SHNIA
SHA NO SANOZ SHT dN0d dHHONVA HA TVYNOIS




page 20

ARTICLE 2 : ENTREE EN VIGUEUR

Le Protocole modifié entre en vigueur ainsl qu’il est préve au
paragraphe 1, alinéa b}, de l'article 8 de la Convention.



IMMPOTOKOJ O 3AIPEIFHUH MM OTPAHWYEHMH NPUMEHEHHM I MHH,

MWH-JIOBYIIEK H JIPYTHX YCTPOWCTB C IMOIMPABKAMM, BHECEHHBIMH

3 MAS 1996 TOIA (ITPOTOKOJ I C IIOIMPABKAMM, BHECEHHEIMHM 3 MAA

1996 TOJIA), MPMJIATARMBIV K KOHBEHITUH O 3ATIPRITEHAN WM

OTPAHMYEHWH ITPUMEHEHH 1 KOHKPETHRIX BHJIOB OBRI9HOIO

OPYXHUSA, KOTOPRIE MOIYT CYHTATHCA HAHOCAIMIMMM YPE3MEPHRIE
MOBPEXIEAW A WM KUMEIOIMMHY HEU3IBEHPATRIILHOR NEACTBHE

OPTAHU3AIMSA OFBEIUHEHHBIX HAITMH
1996






MPOTOKOJI O 3ANPEOIEHMH WITH OTPAHMYEHMY TIPHMEHEHHMSA MHH,
MHH-JIOBYIDEK H IPYTHX YCTPOUCTB C IOMPABKAMY, BHECEHHBIMU

3 MAS 1996 T'OJA (ITPOTOKOJ II C TIONPABKAMHM, BHECEHHEIMHU
'3 MAS 1996 TOJlA), TIPHJIIATAEMBIN K KOHBEHLIMH O 3ATPEIEHVWH WIH

OIPAHHYEHHH MNPHMEHEHMA KOHKPETHRIX BHIOB OBBRIYMHOIO OPYIKHA,
KOTOPBIE MOTYT CHHTATHCA HAHOCAMMMK YPEIMEPHBIE HOBPE}KJIEHPUI

WY HMEIOMMWMY HEHM3IBHPATENBHOE JAEACTBUE

CTATBA 1: TIPOTOKOJ C IOMIPABKAMH

Hacromnmms BEOCETCH monpasy® 8 [IpOTOKON O SMNpeINenny ArH OrpaREYSHEH NDEMeHOHHN
MEH, MEH-JOBYIISK KB RpyrHX yerpolicrs (IlpoTorosm YI), upuiaraemetd x Komsemmas o©
3JANpeNeHEY HIE OrpaHUYeHHE DPEMEeHeHHS KOHKPOTHLIX BHNOB OOLMHONG OpPYMEN, KOTOPhis
MOTYT CYHTATHCH HAHOCSIIAME GPeIMePHLIc MOBPOMIOEHMS MIH MMEIOUIMMA HOHICHPATONLHOE
heficrame. Texcr IIpoTOKONA ¢ NOUDPABKAME IMIACHT CHemyiolliee:

*[Iporoxon © SANIDOTNOHNE HIE OIPADVSCHEN DDEMONCHES MER, MEN-JOBYHION
nmymoﬂmcmnpamm, anmmm:imm%mm
{Ipororol IT ¢ BOODABKANE, BHOCORHLIME 3 Mas 1996 mm)
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Crated 1
Codepa npRMeHSHHA

1. Hacromualt [poroxon racaorcs HNprMeHOHEN Ha CYLIS MEE, MEN-JOBYIIEK H JpYTEX

YCTPOBCTB, ONpeHeNnemHe KOTOPHIN CONSPXHTCH B HACTOMOAOM HOKYMEHTS, B TOM YHCHS MEH,
YCTAHARTABAEMBIX ¢ TENBIO BOCDPENATCTROBATL TNPEeONONEHHIO NPHGPERHLIX NONOC, BOXHEIX myred

HAM peK, HO HO OTHOCHTCH K NPEMEHONHI0 NPOTHBOKODPAGENLABIX MMAH H2 MOpe HIH Ba
BHYTPEHHEX BONHEIX HyTSX.

2. Hacrosupa®l fIpoTOXON HPHMEHAETCH, NOMHMO CATYyaqMA, yKajaWyuX B CTaThe 1 HacTomuel
KOHBEeHIIME, K CHTYRIESM, YKASAHERIM B CcTatThe 3, ofuref nax MKeHencxknx KORBeHIHE 0T

12 asrycra 1949 roma. Hacrosummit IIpoTokon He NpEMEeHNeTCA K CIYYasM HADYIUeHHN
BHYTPOHEETO NOPAAKA H BOINMKHOBARHS OO6CTAHNOBKY BHYTPeHHER MANPIKEWHOCTH, TAKEM, KoK

SechopHuiH, OTINEMLHLIe B CHOPATMYECKME AKTHR HACHIML ¥ HHEIE 8XTH{ SHATOIHMHOID Xapaxtepa,
HOCKOILKY TAKOBLIG HO MWDNIOTCH -BOOPYROHHLIME KON(DIAKTAME .

3. B coyuse BOODYHOHHRIX KOHGDIEKTOB, KOTOPBIS HE HOCAT MERIVHADOIHONO XADSKTSps H
EMOIOT MECTO Ha ToppETOpkE onmoRl m3 Batcoxmx [loromapmsamimmxes CTODOH, KAamus® cTOPORE -
B wondnmxTe OGHIANA NDPHEMEHNTL JAUPLINCHHS B OIpanmweHus macrosmuwero IIporoxons.

4. Hmuro » Hacromuiem TIpOTOKONS He NOMLKHO MCTONKOBLIBATLCH KAX 38TPAardBaiolnes
CYBepPEHHTOT TOCYHNAPCTBA EUIE OGA3aNHOCTL NPABHTENECTBA BCEME 3JAKOHHEIME CPOXCTBAMHA
NONMEPKABATL MM BOCCTAHARTABATE MPABONOPAMOK B IOCYHAPCTBS HITA ALMINATL HAITMOHANLHOS
CURHCTBO H TOPPHTOPHANRAYIO MONOCTHOCTE TOCYHapeTsa.

5. Husro B macromuieM [IpoToROme He AONKHO HCTOMKOBRIBATECA KaK ONDaBlAMHe NPAMOTG
HIH KOCBEHHOIY BMEIIATONLCTBA HO Kakof 6u To HR ORIN0 DPHYHMHES B BOOPYREHHBIN KOHDIHKT
BIH BO BHVTDEHHRS WNH RHewmHwe pena Buicokoli [orosapuparolniefics CTOpOHLI, Ha TeDPBTODHEA
KOTOPOfi TPOHCXONHET 9TOT KOHQIEKT.

6. Ilpemenemse mnomoxedwf macrompero [Iporokonma x croponaM B KOHQIHKTO, KOTOPHe He

gongwred Beicowwmm JJoropaprsaiommamuced CTOpoHAMR, NpRHABIIMME Bacrosumud Ilporokon, wHE
OpAMO, HE KOCBOHHO He HiMeHdeT WX IODHIMYecKwfi CTATYC WM IOPHIMYeCKRMA CTaTyc CnOPROH

TEPPHETOPHH o )

CTates 2
QupeneneHps

Ing umems Hacrommero ITpoTokomat

1. "hMuHa® o3xauser GOLNpHIAC, YCTAHABNMBacMBIR HON seMiel, HA SeMile RIW BOJIM3M
SeMIOH FUTH OPYTOH TIOBEPXHOCTH W NpeNHAIHAYeHHLUl VN BIpLiBa OT HpPHCYTCTBRN, GCNM3OCTHE HAH
KOHTaKTa Y&jJ0BSKA HOE TPAHCTMOPTHOTO CPERCTHR.
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2. *»HBcTraBHORHC YCTAHARNHEAGMAN MHENA" OIHANEET MERY, YCTAHARNIHBIGMYIO RO
HENOCPOICTEOHEOC, & € NOMOINGIO ADTHIANOPHE, pPaKeT, PEAKTHBHLIX YCTAHOBOK, MEHOMGTOB IR
SHANIOMHYALIX CPeNCTB M COpPACHIBAGMYIO ¢ JISTATONLROTO ANNapata. MAHLL, YCTAHABHHBAGMEIS C
CHCTOME! HA3SMHOMS Ga3RpOBAHNY ¢ PACCTOAHHAN MoEes YoM 500 M, He pPACCMATPHAAKTCR KAK
“FECTARUHOEN( YCTRHARMABACMEIO” UPH YCOIOBMHA, YT0 OHH NPUMEORSIIOTCH COLNACEO CTETHS 5 H
HPYTHM COOTBETCTBYIOIIMM CTATRAM Hacrosutero Ilpotoxouna.

3. “TIpOTHBONGXOTHAN WMAHA" O3HAYAST MIHY, XOTOpAX UpeIHAIHAYGHA TVIABHBIM O6pasoM niIs
B3PLIBG OT NDHCYTCTREN, GNRIOCTE HIM KOHTAKTL Y6JOBEKA H KorTopas obecteymBacT BLIBOE H3
CTPpOA, HAHOCCSHES NOBPEXNEHHA HIH CMEpPTeIRHOE TNOpANEHHE ONHON0 HIH HOCKONLKHX Si8JOBEK.

4. “Mwuna-noByurka™ o3nasaeT mo6oe YCTPOMCTBO WIM MATEPHAN, KOTOPble COPOSKTHPOBAHRL,
CKORCTPYHPOBAHEI BAH BPHCNOCOGAENBI IR TOMO, wrobel YOWBATL MIW HAHOCHTL DOBDORFERHN,

KOTOPRI® cpabaThBaroT HEOMHEAHNO, KOrIa 9YeH0BeK NPHKACASTCH MM npulmimaeTed X
KemyIenmycs 6e_aape:m}.m nperMeTy W COBSpUIAST JeficTEHe, Kawcyineecs GeiomacHRM,

5, “Jlpyrae ycrpoficTBA™ O3HAYAIOT YCTAHABTHBAGMEIe BPYIHYI0 Soenpmnackl ¥ ycTpoficTsa,
BXIMIOYAY CAMONONLHLIC BiApLIBHLIE yorpolcTBa, KOTODhIe NpENHAIHAYEHL! HAS TOro, YTo6sl

y6EBATR, HAHOCHTE HOBDOXIOHHN HAE ymepS, H XOTOPBIe NDUBOASTCA B HelCTBHe BPYIHYIO,
TIOCPeICTBOM NHCTAHIMOHHONO YUPABICHHMA WOH ABTOMATHYECKH N0 WCTEReHAM ONpeledeHHOro

NPOMEMYTKA BPEMEHN .

4

6. "BoeHnstl o6LeXT" o3Wa%asT B To¥W Mepe, B xaxo¥ 5TO Kacaercy obvexrton, wwbof
ofpeKT, KOTODRIM B CHNY CROBIO XAPaKTepa, MOCTONONOMOHRSN, NpPeNEA’HAYEHAN HIW
HCHOMLIORAANS BROCHT adhdexTABER BENAN B BOGHHLIe HSHCTBAN M NONHOS HIH YACTHYHOS
paspyilieHse, 3axBaT HIE HeHATPAMMSAIMS KOTOPOTO NpH CYLIECTBYIOUINX B MAHHBUT MOMEHT
O6CTORTONLATREAX FR6T SBHOS BOSHHO® DPSEMYINECTBO.

7. "TI'paxpsnckumMy OOEAKTAMH" ABMAAIOTCA BCE ODBEKTHI, KOTOPhie HEe ABIFIOTCE BOSHNLIME
ofseKTaME, K8K OHH OUpeNeIeHb! B TyHKTe € HacTOSulell CTaThH.

8. “"Meusoe nouns™ mpexcrasnder coGofi onpepencHFLTI Pafion, B KOTOPOM YCTAHOBIOHLI

MHEHEI, 3 “MUHEAR palioH™ HBARETCE DPAMOHOM, XOTOPRIH OMACEH H3—-38 HAMHYES MBH.
«Jlomuoe MEHHOS HOME™ O3IHAYAET cBOGORHLIA OT MEH DafoM, mmpyroumﬁ MEHHOS DONO.
TepMue "MHAHOS DOMS™ BRMIOYAOT HOXHLI® MHHHLIS TOIH.

- *PergcTpaiiaR™ O3HAYAST OMSPAITHID MATAPHANBHOIC, AJMUEWCTPATHBHOTO B TOXHEYECKOTO
NOPRIKa, NPeJBASHIYSHHYIO MUK cBOPA B HeNIX PErHCTpaAURA B OQBOMATLABIX HOKYMEHTAX scel
HamE ol sHQopMarRe, ofmervaiinell VOTAHOBISHHE MECTONONONKEHRA MUHAL DOoAel, MUAWRIK
pafloHoB, M¥ME, MHEH-XOBYLIEK W EPVIHX YcTpoficTB.

10. *MexaEmaM CAMOYHWYTONOHEA™ O3HAYAGT ABTOMATHYECKH OQYHKIMOHMPYIOUIHEN ROTPOSHERIA
HIE OpEKpenNeHHBIE HIBHEO MEXAHWIM, KOTOPHE OofecHedwmBAcT YHRYTONeHME OoenpHmach, B
KOTOPAI OH BCTPOSH WIM K KOTOPOMY OH NPHEKDEIISH.
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11. ~MexauuoM caMOHORTDANHIAIIH™ O3HEYAET SBTOMATHYOCKH GVHEKIHOHRPYIOUIEN BCTPOSHELIR
MeXAHWSM, DPHBONIUER B HepalborTocnocobHOe COCTOSHHE GOGDPHIAC, B KOTOPRIE OH BeTpOSH.

12, r"CaMofileakTHEAITAR™ O3NATALT ABTOMATEYECKoe ppusefesie Ooenpunaca B
BepaboTocnocobH0e COCTONHME NOCPENCTAOM HEeOoOPATHMOrD HCTOLISHHR XOMOOHEHTa, HaUpHUMep
GaTapen, WOTODHIX WMeeT CYIMECTREHHOE 3HAYERHe NN meficTBMA BOoenpHENACH.

13. “lncTadguoNH0eé YHIpaBISHHE™ 0O38a4YgeT YNpabIcHHe NPH IOMOLIE KOMAHN, NepefaBacMbiX
Ha PAcCTOSHHH.

14. “SaeMeHT HeHIBNCKASMOCTH™ 03HAYaeT NPeIHA3HAYECHHOS MMM 3RINWATHI MEHE! YOTDOHBCTBO,
KOTOpOe HBRHETCH 68 9ACTHIO, COONHHEHO EJE NPUKDONNeHO ¥ HoR HIE YCTAaHOBIGHO nOx MENOR

H EQTOpoé NPHBONETCH 8 AeHCTRMS ODM UONBITKE HIRNEYsR MEHY.

18, ~Ilepemaya™ npeqmoONaTaeT, NOMEMO (GHIFYECKOTO BROJA MHH Ha HaUMOHAILHYIO
TEPPUTOPHIO WIH BHIBO3A EX ¢ Ree, Nepefavy NpaB COSCTBEHHOCTH B OTHOWSHWM MHEH W
KORTPONA HAX HHMH, HO HEé BKIIOYaeT NEpefayy TEpPUTOPHE ¢ YCTAHOBNEHHBIMH HA Hel
MEHAMHA .

1. Hacrosmas craTeg OpPUMOHACTCA K:

&8} MUHAM

b) MHEHAM-TOBYILIKAM; H

¢) APyrEm yorpoRCTBEM .

2. Kawpan Buicoxas Horosapusstoipasics CTOpOHA HIKM CTODOHA B KoaduHKTE, B COOTBETCTBHM
¢ nonoxemmsnu Bactosuferc Ilporoxona, OTREYAST 38 BC® MUHBL, MMHLI-JIOBYLIKM H XpYrHe
yorpoficraa, KOTOphIe OHa NpHMeRAeT, M offayerTcd DPaIMHHHAPOBATH, JHKBHEHPOBATE, YHHYTOKATD
WIH CORePMATL HX, KaK YKA3AHO B craree 10 macrosumerc [ipoTokona.

3. 3anpeinaerca npE Beex OOCTORTENLCTBAX NMPHMEHRT: MIOGYI0 MUHY, MHNY-JOBYIIKY HIA
Hpyros yorpoficTBO, DpeSHAIHANEAMOE ANA TOTC, YrobLwl NpUYHHETH, WIH ouOCOSHOS DPRYEHATL
WPAIMEPELIS UOBPOMICHEN HAH BeHYKHHE CTpagaues.

4. Opy®se, K KOTOPOMY TPEMERAETCA HACTONINAR CTATRA, JMOMMCHO CTPOTO COOTRETCTBOBATH
cuermdEKANHAM B OrPaHHICHENM, YRAJAHHBIM B TeXHAHYECKOM NPWIOKeHHE B OTHOLISHRH
KAEIOE KOHKPOTHOR KATeropus.
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5. 3anpermaeTck NPEMEESTh MPHLI, MEHM=-IOBRYLUIKR WIR NPYTHE YCTPOHCTBE, B KOTOPHIX
HCOONBIYIOTCH MEXAHHIM WA YCTPOHCTBO, CHELMANLEO ClIPOSKTHPOBAHHBIE TAXHM OBpasoM,
yTo0n G0enpANAC BIPLIBANCE OT NPHCYTCTBHS OOLISROCTYNHBIX MHHOWCKaTSNeH B POIYNLTETS HX
MATHATHOMO HJIH HHONO BOKOHTAKTHONO RNMSHWNA NpPH HOPMANLHOM MCHONLIOBAHEE B XOXe
onepaney N0 OOGHADYMOHHID.

6. 3anpeutaeTcd NPHMEHATH CAMONEAKTHBHDPYIOLIMECA MRHLI, OCHALUOHHBI® SMEMEHTOM
HEHIBIGKAGMOCTH, CHPOSKTHDOBAHHBIM TaKuM OOpPa’soM, YTO STOT SNEMEHT HEH3RICKAOMOCTH Obin
cnocofie QVHXIHOHAPORATE TOCIS TOTO, KAX MHHA yTpaTHsa coocofiHocTs K
SHYHRIMOHADOBAHMALD

7. 3anpeuiaercad NPE BcexX OOCTOATENBCTBAX O6pAIATE OpPYN(HME, X KOTODPOMY NpHMEHHETCH

HACTONIRAS CTaThi, OYyHb TO B CAy4ae HanaleRAs, OGOPOHE! WIH B HOPHIKS penpeccamwil,
OPOTHB IDANKEEHCKOrO HACEHOHHN KAK TAKOBOMO WM TIPOTHB OTHSABHBIX FPAMMAHCKEK IHY HAR
rpamfaicKEx O0LexKToR.

8. 3anpemaercd HemabmpareNnHOe NpHMEHEHHE OPYXKHS, K KOTOPOMY NPHMOHASTCH HACTOMLIAN
cTathd. He@aGupaTeNpHEIM NpHMeHeNMeM ABNASTCH Mo6ad YCTAHOBKS TAKOTD OPYWHS:

8)  XOTOpas NPOHABONETCK HO HA BOCHEOM o0BeKTe R/M HE HANpPABNeHA NPOTHE Herd.
B cnygse coMHSHES OTHOCHTANLHO TOTG, HCTONRYeTCS JA 06B6KT, OCRUAO NperHaIHAYeHHLIE

IS rPAXKTAHCKRX Teledl, BMANPUMEp MECTO OTHIPARNECHMS KYNLTZ, XWAOK JOM HIA HEOS IKMIOS

noMeIoHEe HMIM IOKONA, IUIN BHeCOHES 3dhexTHAHOrO BKAANA B BOSHHEN NoRcremd,
NPpeNONArasTCA, 9TO 3TOT O6BEXT He HCMOMB3YeTCK TAKAM O08pailoM;

P)  KOTOPAS OCYIISCTRANETCK CnOCOBOM HWAM CPONCTBOM NOCTRBKHM, HO MOABONSIOLITHM
HappanmeEu0e HeliCTBME MO XOHKPETHOMY BOSHHOMY OOBEKTY; HIA

¢) KOTOPAR, XaK MONHO ORENATL, NPHYMHHT CiIy9alfHBle NOTOPH XHIHR Cpenu
rPaKRBHCKONO HAaceNeHHS, HAHOCSHHE NOBPEXOOHWH TIPANIAHCKHM NHOaM HiIx yiepd
rpakgaHcknM O6BReKTaM, HIH TO H XPYTOé BMecTe, KOTOpsie ObUIH Ob! YpesMepHR! 0O
OTHOIOGHHIC K OMMNIeMOMY KOHKPOTHOMY ¥ HeMOCpeACTBEHHOMY BOSHHOMY DpeHMYyLIecTBY.

9. HeckomeKo YeTKO PRANeNsHARIX ¥ OB0COBACHHMLIX BOGRHBRIX OO0BEKTOS, DACTIONOKOHHEIX B
FOPONe, DOCONKe, HOpEBHE HJIA HDPYIOM paMOHE ¢ AHANOrAYHLIM COCPOROTOYGHMOM IPAMEARNCKMX
JEY, ANH rPAKIAHCKHX O8BEKTOR, HE HOJDKHRI PACCMATPHBATHCH KaK ONHAOYHBIA BOCHWEM
ofrexT.

10. IIpAHEMAOTCA BC6 BOIMONELIE MEPh! NPEROCTOPOXKHOCTH UK 3JAMIMTH TPAKEAHCKWX NWI OT
BOSHCHCTRER OPYRES, ¥ KOTOPOMY UPHMEHASTCH HACTOAINAS CTATHA. BOIMOMHLIS MODhL
RPEROCTOPOMECCTHE O03HAYAKOT TAXHEO Mephl DPEAOCTOPOMHOCTH, XAKHE ABASIOTCH NPAKTHISCKH
OCYIIBCTERMBIME HOF TPAKTHISCKH BOJMONMHBIMH ¢ YYeTOM BCAX CYLISCTBYIOLIEX B JARWHE
MOMOHT OBCTOATENBCTE, BKINOYAN FYMAHHATAPHBLIC ¥ BOOGHHBIS coofpawmesmmu. e O6CTONTONLOTER
BEIIOTAIOT B ¢e6f chuenyolee, HO He HCYePILIBAIOTCH HMM1
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a) KPATKOCPOTHOS E JOMTOCPOHHOE BOJACHCTRHE MHH HA MOCTHOS IPAXKIARCKOe
HACCONOHEG B NepHON HeRlcTBHA MHHHON IOAA)

b) BO3MOXCHBIE Mephl DO JAUMTE TPAOXKITAHCKMX JHY (HANPHMEp, OrpAKICHBMA, SHAKM,
onopsiieHEe H BaCIONCHES) §

o} HBEYHEe M OCYUISCTBAMOCLTE NpHMCHEHHA AJNLTOPHATHBHBIX CHCTEM; ©

d)  KpaTKOCPOUHEI® H NONTOCPOYHBIE BOEHHHIe TPeGOBAHHAA K MHHHOMY NOIO.

11. O mo6oft ycTanosKe MUH, MHH-JOBYWISK H APYrHX YCTPOHCTB, KOTODLIE MOFYT 3ATPOHYTH
TPAKAAHCKOE HaceneHHe, NPoBEIBORWTC SOheKTHEHOE 3a6NAar0OBPEMEHHOS ONOBCUICHME, 34
HCKRIONOHMGM CHYYA8B, KOTHA STO He YIO3BOIROT CReNaTh OGCTOATONRCTBA .

3anpeuiaeTcA NPEMEHST: DPOTHRONEXOTHLI® MMNELI, KOTODHIE He ARINIOTCH
O6HADYRVBSOMBIME, XA 9T0 YKA83aHO B IyHXTe 2 TeXumuecKOro NPHIOMKOHHH.

1. HacTomifas cTaTha NMPpEMEHACTCH K MPOTHEBONCXOTHRIM MHHEM, HE ABIAOUTAMCK
FHCTAENWOHHO YCTAHARNMERAGMBIMA MAHAMHA ..

2. RanpemasTed NPUMEHATL OPYMHEE, K KOTOPOMY FNPHMEHSNOTCR HACTOMUAL CTAThid ¥ KOTOPOS
HE COOTBETCTBYET HONOXERHWSM [0 CAMOYHAMYTOXERHIO ¥ CAMOKEAKTHBAIMEH, WINOXEHHLIM B
TexupueckoM NPHIOKEHNMA, 38 HCKIIOYEHMEM CIyYaee, KOrma:

&) TAKOS OpYyRMHE YCTAHARIMBASTCH B fnpefesaX DAMOHA € NPOMADKMPOBAHWLIM
NePEMETPOM, KOTOPLI MOLBepraeTck HaGMIONeHHIO €O CTOPOHL! BOSHRAOTO NEPCOHANE H
3RMOAUIACTCR OFPAMJCHHEM HIF HHBIMH CpPeXcTBamu, ¢ TéM wrolsl ofecneuwTts sdpdexTHRHOS
HEeNONYINEHNSe TPAWAAHCKHY JWI B pafiom. Mabxupoaxa JomwEa 6are OTHETHMBOH H YCTORYHAOR
B gommua no xpafineft mepe ObITh BETEMON 4YeNOBEKY, XOTOPHIE HAMEpPEBAGTCS NPOHMXHYTH B
pafioR ¢ DPOMAPKWEPOBAHHEIM IOPHMETPOM; H

b} TaX0e OPYWHe DasMEHAPYSTCE N0 OCTABNoHHA pafiona, ecam Taxod pafioH He
flepeXOfHT K BOHCKAM JPYTOr0 TroOCYNapcTRa, XOTOpwe NPHHUMAKT OTBeTCTEREHROCTR 34 COXpaHeHme
SAIPTHLIX cpelcTB, TpelyeMnIX HacTOAWICR crarpell, ¥ nociefyiollee PAIMMHRDOBAHHE 3TOTO
OpYXHEA .
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3. OropoEa B xoRQUEKTE OCBOBOXAeTCK OT Hamsmelinero cOOMOeHERT DONOKSHER
DONDYHKTOS 2 8) ¥ 2 b) mHacrommel cTeTHE TOALKO B TOM CHyd¥as, ¢CmM Taxee cofimiogenue
HOOCYIISCTREMO HI~-34 BHHYMIOHEOR YTDATH KOHTDONN HAK pallOHOM B DPEIVILTATS BOSHELIX
geficroull NPOTERHEKS, BRIIOYAN CMTYAUHEE, XOrJA NPpAMLIc BOOHHLIE AeHCTEMA NPOTHEHEXA
AENAOT HEBOIMONHEIM Taxoe cofimofenme. EcoM Taxas CTOPOHA BOCCTAHABARBAET KOHTPOO: HAER
pafionomM, oua Bosoluomnger cobMONeHMe DONOMOHEN HONUYHETOS 2 a&) # 2 b) BACTOAiGeR
CTRTEE .,

4. PBoam soficka cTOpoHI B YOHOGANKTS BOCCTAHARBZHBAIOT KOHTPOML Had pafloBOM, IHe
YCTAHOBNOHO ODYEW6, E XOTOPOMY UDHMeAdETCR HACTOMNAN CTaTef, TaxkHe BONCKa B
MAKCHMATLHO OCYUIeCTBEMOMN CTeNeHH COXPAHRIOT W, NpPH HEOEXOMHMOCTH, ymuamimmr
3pUHTHERIO CpelcTBA, Tpelyemble HacTOAIMed CTaThe®, HO TeX NOPp, NOKA TAKOe Opyxme He Oymer
PAIMEBHEDOBAHO .

5. Ilpunwmalotca Bee OCYIOCTBHMbLIE MOPLI AHA MpPeXOTBPAIIOHHS HECANKIIEOHNPOBAREOND
VIARCHHAS, CTHDAHES, VAHYTOMOHHSA HIM COKPHITHR MmoGoro VCTPORCTEAR, CHOTOMBI WAH
MATOPHANA, HCHOIRIYSMLIX RIA COAMAHAR NOpHMETPA PalioRs ¢ NPOMADKHPOBAMHNIM NODHMETPOM .

6. Opymwme, x XOTOpOMY IpEMOBRETCS HACTOMNAR CTATHY, KOTOPOS HMeEeT TOPHSONTAILHLIR
yrono pasfieTa OCKONKOB Memee 20 Ipanyvcos H KOTOPOS® YCTAHABIHBAETCA HA 3eMNe MW HAN

semuoll, MONWOT UDEMOHNTLCY 663 OCYIGOCTRIUGHES MeD, DPOIYCMOTDONELIY ¥ DOHNYHKTe 2 &)
HacTOMIef CTATEE, MOECHMYM B TOUCGHHD 72 %acon, e

&) OHO DacUOMOMEHO B HETOCPefcTReHMHON OUHICCTH OT BOSHHOIO ROAPAINERCHAN,
KOTOPOE €re YCTRHOBHNO; H

b} pafiom nofmepragTed BA6MIONeHEIO €0 CTOPOHN! BOSHHONG NepPCOHANY, € TOW TTO8KL
ofiectiounts 5doeKTHBROS HeRONYUICHHS IPOKMAHCKHX WMHL.

1. 3appemasTck NPHMOHST: MHCTAHIHOHHO YCTARABNABAGMBIC MMHLI, OC/H OHR He
33PETHCTPHPORAHE! B COOTBETCTBEM ¢ NOKNYHETOM 1 b) TeXHRIeCKOTO MPHICNKSHHN.

2. S3anpemgercs NPHEMEOHST: AHCTAHIMOMHO YCTAHABNHMBAGMBIS NPOTHRONEXUTHHIC MHNLI,
KOTOPhi® He COOTBATCTRYIOT NOJNOMOHHAM O CAMOYHMYTOMEHUE B CAMONGAKTHRAIAW,
coepmammMcs B TOXHHIECKOM NPRAOKOHAM .

3.  Sanpemsercd NPEMEHATL AMCTARUMOEHO YCTARABIWBAGMBLIS MHHLI, He RBISIOUIHECK
HPOTHROTIOXOTHRIME MWHAME, 6CHH OHH, B TOH CTeNeHM, B XaK0H 2T0O OCYINOCTBEMO, HE
ocuangenhl 3OOONTHRELIM MOXAHRIMOM CAMOYHEYTOMOHMN AN CAMORSHTDAIHIAIAE B He HMOIOT
POGODREHOTD BNOMEETA CAMONEAXTHBAUMN, CHPOSKTHPOBAHHOIO TAXHM 08pajoM, YTOGM! MERS YHe
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He OYEMTHOMHADOBARS KAK MMHA, KOrfs TEEas MsHa Oossime He CHYWUT BOSHHON penw, IIM
xoropoll oHa GLIEs YCTAHOBNGHE.

4. O mobofi ycTaHOBK® RIE COPACHIBAHEN SMCTAHITHOHHO YCTARABIMBASMEIX MEH, KOTOPEI®
MOIYT 34TPOEYTH IPANSARCKOS HacoleHms, npomisowTed 9ddexrTEsmoe 3a6IATOBPEMEHHOS
OHOBSINGHHS, 38 WCKIIOYEHHEeM COYY86B, KOTHE 3TO He NO3BONRIOT CRENATh OBCTOATONRCTRE.

1. Bes vinepfa sns HOPM MEELYHAPONHOTS TPABA, NPEMEHMMLIX B BOOPYMEHHBX KOHDIMKTAX
B XACAIOLTHXCS BepPONOMCTBA B KOBAPCTBA, JAMPOLIASTCK NPM BCEX OGCTOATENBCTBAX TPHMOHNTH
WMEHM=JOBYIIKE # HEPYr#ieé YCTPOBCTBA, KOTOPHS KaKHM-JFG0 o6pa3oM COSHWHOHR! HITH
ACCONMBPYIOTCH €1

&) MAXIVHAPOXHRO VPHIHAHHGLIMH JaUATHLIMM SMOEMEMaMW, IHAKAMY WM CHIHANAMA
b) GomBLE, PAHOHLIME HNH MePTBHIMM]
€}  MECTAMH J8XOPOHEHMA HIR KpoMaURH JIHG0 MOIHIAMM;

d} degmmEckuME OUBeKTAME, MOIEUWHCKHM O60pYHOBAHVIEM, MOINLBHCKEM
HMYIeCTROM EIE CANETADHEIM TPAECHOPTOM;

@} HeTcikEnp HIpYUIKSME BB IDYyIrHME DePeHOCHHIME DpPEIMETAMH HIH NPOIYKTAMH,
CHeNHANLHO DBPONHRINAYEHHEIME IR XOpMmemud, ofecCoevueHus 3JNOPOBLY, IHIHEHR! BIH
HOOOTEIYeMbIMG KAX DBpofMers! opempust mmm ofyuenns peTed;

f) UPORYKTAME NHTAHER HIE HANBTKAMH j

g) KyXCHHON YTBApLIO HIM UIPHBAIIOKHOCTAMM, 3R ACKIIOYEAHEM HAXONMUAXCH B
BOSHHBIX YUPEKNOHHAK, BOWHCKHX DACTIONOMEORHAX WK HA BOGHHBIX CKIANAX;

hy fipeeTaME ABHO POAMIEOIHOTD xapaﬁ-repa;

1)  HCTOPHUSCKEME NAMNTHMKAME, NpOHIBSASHUSMH MCKYCCTBA MR MECTAMW OTUPARIEHHS
KYALTR, XOTOPHIS COCTABIMIOT KYARTYPHO® WIR JYXOBHO® Hactdefme Rapojos; R

1 FEBOTHLIME RIR BX TPYyIAMA.

2. 3anpemaeTcs NPEMEHNTP MEHBI-JORYUIKH HJH APYTHE YCTPOACTEA B JopMe KaMYLHXCH
GesapemmpiMR MePEHOCHRIX NPOHMETOB, KOTOPhIE CUSOAANRHO CRPOSKTHPOBAHE! B CKOHCTPYHPOBAHBI
IAf TOTO, 9rofnl coffepmarsh BIpLIBYATHIE MaTepHan.
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3. Bes ymepfa kA NONOMKOHEEA CTaTHE 3 340poLISeTCH HPHAMOASTE OpPYIKMe, K KOTOPOMY
OPHMeHAOTCH HACTOSINMAd CTATRL, B JHoBOM TOpoHe, NOCENKS, HOPERHE WAM HpYToM paloHe ¢
AHANOTHYHEIM COCPeROTOYSHMEM TPAKIAHCKEX IHI, B KOTOPHIX HE BENOTCH WAV HO HPOBHIMUTCS

HOMERYOMbBYX G0OBLIX NEBCTBHE MEKITY CYXKOUYTHRIMH BONCKAME, 38 BCKTIOYOHMEM TeX COyYAeE,
Korga Jm6o:

8) OHO Da3MEINBeTCH HA BOGHHOM O0BeKTe HWIH B HelOCPeXCTReEMON ONESOCTR OT
BoeEHOTO OfBexTa; Jmbo

b) NpRAEMAKOTCHS MOPRI JIIS J8IMATRI TPAKIAHCKHX NHll OT 6ro BOAMCHCTEMR, HanpEMep
BRICTABASIOTCH KADAYNRHBIG TOCTRI, RPOMIBOSMTCR ONORELISHWE HIF YCTAAARNTABAIOTCH OrpPAM(JeHHZ.

Crarea 8
[leoenain

1. B mmrepecax yreepExeEws nexell macrosinero Ilporoxoma wawmAse Beicowaw
Horosapusaromastcs CTopoHas

a) offf3yeTcd He NePeHABATh HEKAKVIO MMHY, NpHMeHeHHE KOTOPOH 3ANPeiLaeTes
Hacroaues IIpOTOKONOM ;

b) ofigsyeTcs He NepedABaTh HEKAKYIO MAHY HEKAKOMY OONY4ATONIO, NOMEMO
TOCYHAPCTBA HIE TOCYSAPCTEOHHOTC YUDEHNOHHS, YNONBOMOYOHHOMO NOAYYATH Tak#e NDepemav )

c) off3YeTCcS NPOXBIATH CHEPEANROCT: HOPH nepenade mMofof MuELI, DPEMOHOHHE
KOTOpOM orpap@gHsseTcd HAcTOSIOEM [IpotoxonomM. B 4HacTROCTH, kawpad Bricoxaz
Horosapenaiowagct CropoHa o6s3yeTc) HE MEpOjaBiTh HEXAKAX NPOTHBONOXOTHHIX MHH
TOCYRAPCTRAM, HE CRAISHEEDM HACTOMINEM TIpOTOXONOM, eciH TONBRKO DONYYAKUIee TOCYAAPCTRO
He coriamaercd npuMensts Bacromunwl [iporokon; R

dy ofsasyercs ofecmeumBaTh, 4Tolw! mobas mepejsda B COOTBOTCTSHH ¢ HacToMued
craThell COBSPINANACH TIPH DONHOM COCMEONCHHM XAK NEOPEIArOLiHM, TaK W TOMYTAROLINM
TOCYRapcTBOM COOTBETCTBYIOUIHX MONOXeHHME HacTogiero [IpoTokona ¥ NPHMEHHMEX HOPM
MOEAYHAPONHAOTO TYMAHHTEDHOTD Upasa.

2. B coyuae, ecmm Beicoxas [oropapmpatomiasc® CTOPOHA ASERNMET, YTO OHA OTKIANLIBAET
cofmolieHde KOHKDETHRIX RONOMOHHA OTEOCHTONBHO NPpHMOHOHWS OUPOHONCHHRIX MRW, KX 970
fpeRyCMOTpoHO B TeXHHYOCKOM NPRNOMKOHEW, ¥ TAKWM MHHAM, ONHAKO, NPHMOHNOTCS
DOOOVEET 1 &) HacTOsue# CTaThH.

3. Bee Buicowwme Jloromapmsamommecst CTOPOHL! X0 BCTYNAGHMS 8 CHIY RACTOSUIEro
Iiporoxona SymyT BOMMOPKMBATECE OT JobuiX neficTBHE, XKOTOpHI® OhumH 6Ll HECOBMOCTHMLL
C HOROYHKTOM 1 &) HACTOSWIeR CTaThE.
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1. Ber undopMAllAd, KACMIOIANCH MERERE monefl, MHUHNLIX paloHOB, MWEH, MEH-JOBYLUOK M
BpyrExX yoTpoBOTE, pPOrRCTPHPYSTCE B COOTBOTCTBHE ¢ DONOMeHMIME TeXRNIECKOreO NPREGHKEHHN .

2. Bee TakmEe pPETROTPRIHOHHLIS NOKYMOHTR! COXPIHRIOTCH CrOpoHaME B KOHQAEKTS, KOTOpPLIS
Ges0THArATENILHO HOGHe [PeRpAIICHIS AKTHEHBIX BOOHABIX Heficrarl DpEEMMAKT BCS HeOOGXOUMMEIE
B COOTBOTCTEVIOLHS Mephl, BXMIOYAS HCOOALIOBAHWES Taxol HHOQOPMAIMN, IIN 38LIWTE ’
IPAMCABHCKHEYX ORI OT BOANeHCTEHNA MHUHRLIX mosell, MUHRLY pallOROS, MHH, MHHE-J0BYIIEK R
HDYTEX yoTpOo¥icTE B paliOHAX, HANOASUINXCE HOXK BX KOHTPONGM. :

B 70 xe mpems OHM TAXXe DPONOCTABANIOT Hpyrofi CropoHe M CTOpPOHAM B XORQIEKTE B
Venepamaomy cexpetap Oprammasimm Ofrvepmwenwsry Hamult BCHO BMeOUDIOCK B HRX
PACTIODEXEHNE Takyio HHMODMAIMIO, XACLIOUWYIOCH MEHHEIX DOMOR, MEBHLY palioHOB, MEH,
WEE-JOBYLISK H HPYTHX YoTpOWCTE, YCTAHORNOHHLI ®MH B palioHax, KoTOpLs Gonee He
HAXORATCA TNOX HX KOATPONEM; OOHAKO, NDH YCHOBHH BIAHMHOCTH, KOTKAa BOWCKA CTOPOHM B
KOB(IAKTe HAXOXATCK HA TCPPHTOPHH NPOTHBHOK CTOPOMLI, NIOGAS CTOPOHA MOMET He HARaTh
rakyw madopMmanmio TeHepalbHOMY CeKpeTapy R Ipyroli cropoHe B Tof Mmepe, B Xaxof Taxoro
HOUpeHoCTABIGHMN Tpebyior URATepecs! GeaonacHOCTH, XO TEX HOP, NOKA HUKAKAR B3 CTOPOH YXKe
He OymeT HAXONHTHCH Ha TeDPHTOPHE Npyro#l cropomsl. B nocliefimemM CIy9se HenpONOCTARNSHEHAR

weadOpMAIIA PAITIAINASTCH, KA¥ TONRKO 9TC TOSBOANT HuTepeckl fesonacuocrm. Beaxwmil pas,
KOrfa 3T0 BOIMOMNO, CTOPOHR! B XOBQIHXTE CTPEMETCH, HO BIGHMHOMY cOrmacHi, ofecmewuTs

pasrmamienwe »roli ERGODMANNHA KaK MOXHO ckopse TakuM ofpasom, wrofn! gro Onuio
CORMOCTHMO ¢ HHTEpecamMy Ge30NACHOCTE XamBoll CTopoHEL.

. Hacrommad C©TaThd He HaHOCWT viiepfa monowemmsM cratedt 10 ¥ 12 Hacromumero
Iiporokona. )

1. BesoToaraTefbH0 [OCHe NPEKpPANIOHFSN AKTHEHLIX BOBHHEIX NeHCTBHE BCO MBHHBIE BONA,
MAHERE DANONLI, MEHLI, MEER~-JOBYIUKHM M HPYIRe YCTPOHCTBS PAIMHEHDYIOTCH,
BREBRIAPYIOICK, VHEYTOMAIOTCE MUY CONGPMATCR B COOTROTCTBME CO CraThell 3 m DVHRTOM 2
crave#t 5 Hacroxmero [Iporoxona.

2.  Buwcoxwme Horosapupamotmpeckt CTOPOHB! M CTOPOHLI B KOHQIMKT® HECYT TaKylo
OTBETCTBOHNOCTS B OTHOUIGHNH MPHESIX nonell, MUHHLD( DaliOHOB, MHH, MEB-JAOBYWISK B JpYrHx
YCTpOMCTS B PAMOHAN, HAXORAIMXCH DO HX KOHTpONeM.
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3. B OTHOWEARE MMMHURIDY NOIeN, MWHRLDN palioH0OB, MAR, MHH-JOBYIISK W HPYyIrax
yeTpolicTB, YCTAHOBNGHHBIX CTOPoHON 8 pafiomax, Hal XOTOpPbIMH OHA Goles He OCYIWMOCTBIAST
EOHETPONS, TAKaS CTOPOHE NpPOAYCMATDHB&ET NPENOCTARNEHHE CTOPOHS, OCYIISCTRUNIOINGH XOHTPONL
Ha pafioHOM, COTHACHO NYHKTY 2 HacTOAlefl oraThl, MACKOMKO 3TO paspsiuseTcs Taxol
CTOPOHOR, TeXHMYSCKOR W METepHaNLHOR DOMOWIA, HeoSXOMHMON INd BLIIONHEHEY TAKOR

08238 HAOCTH .

4. Besxmfi pa3, XOrS8 970 HEOOXORMMO, CTOPOHBI CTPSMATCH JOCTHYL COTMACHA KAK MeWXy
cofioft, TaK ®|, THO 3TO YMECTHO, ¢ JPYTHME TOCYHRAPCTBAMH M MONIVHADONHLIME OPraNBIanHEOME
0 NPpeNOCTARNCHEM TeXHEMeCKOP ¥ MaTepHarpROoN DOMOWIM, - BKAIOYAY, B COOTRSTCTBYIOUINX
O8CTORTENLCTRAY, VIPOBSNOMHS COBMECTHRDN omepampfl, - HeOSXOHMMON INA BMUONHOHHS TAEMX
o6AIBHAOCTEN .

T 11

TexHONOrMEeCKOe COTPYIHHICCTRO H NOMOUIL

1. Kaxgan Bricoxax Horosapmsarourascs Cropoua o8f3Y¥8TCR SNOCOBCTBOBATE KoK MOWHO Bones
nonaoMy ofOMeRy ob00pyIOBamHeM, MATEDHANAMH B BaylHO-TeXBHYeckoWl pudopMmsnmel

OTHOCETENRHO OCYIIECTBIeHNS Hacromuero [IpOTOKONE ¥ CPOJCTB DAIMEMEDPOBAHHR ¥ HMeeT NpPaBo
Y9acTBOBATH B Takom ofmems. B wacruocrm, Bricoxme [{orosapusaiommect Cropomss

HO YCTANABNMBAIOT HOHANNENKALIWX OrpaHMYCHWA Ha NPENOCTABNCHWE OGOPYROBAHMMSN AN
PAAMANEPOBANMA B COOTBETCTRYIOUISH TEXRONOFHYLCKON HMHGOPMAIMH B TYMAMETADHBIX IGMNHX.

2.  Kawgpax Beicoxkas Horonspusamtuasics CTopora o6A3y8TCR NPEROCTRBNATLE WHGODMAIMIO B
fasy peWNAIX O DAIMHNHDOBAHUY, YIpeXIasMyIo B paMxax cHereMb! Opramusammu (O6neinBeBHRX
HanwmB, ocoferns HEGODMALNNIO, XACAIOIOVIOCK DAMIMYHEIX CDEOCTB M TeXHONOTHEA
PAIMMHFDOBAHEA, & TakXKe CHNCKH SKCIOPTOB, SKCNEPTHBIX YYPEKIACHEN WM HANMOHANBHBIX
KOHTAXTHRIX OPMAROB 1[0 PA3MEAMPOBANMIO .

3. Kawnan Bricokax Jorosapmaaomgasicst CTOpoHs, XOTODAS B COCTOSHME [efaTh 9TC,
NPeROCTABNSET NOMOUIL B IENAX DAsMEHEDOBRRHA 4Yepes cucTeMy Opragmianmm OfvnemuuemHny
Hammil, Npyrde MeXIyHADOIHLIS OpraHal HNW Ha XBYCTOpOHHEH OCHOBE WAM BHOCHT BIHOC B
Henepofh doum xobposonsHbrx p3uocos Oprampsanmd O6repnueEBrRiX Haum# Ha OKa3AHWE TOMOLIK
B PAIMERHPOBAEHN .

4. [pocsber Bewcoxmx [Horosapusatommxes CropoH ¢ MOMOWIM, NOEKpenNeHHbe
cooTBeTCTBYIOMeR wmdopmanmet, MoryT npegcramisrhes Opranusangm O6nemumenwntx Hauwd,
JADYTHM COOTBOTCTBYIOMINM ODPrafaM NJH IDYTHEM TOCYRApCTBAM. ITH DPOCHOR! MOIYT
npencrasngTeen enepamuoMy cexperapio Oprammsammm OSvemmnenusty Harpnd, xoropuo
nepegaeT wx BeoM Boicoxmm [Horomapusarourumcs CTOPOHAM 1 CODTBETCTEYIOLIMM MEMIYHAPOKHEIM
OPrAHBEAAIHAM .

5. B cayuae npockf x Oprammsanmu O6vemmuennsx Haimuf Demepannupti cexperapb
Oprapraatue Ofsemanenssi Hamufi B paMKax pecypcos, HUMEIOWIEXCH Y TeHEpANbHOM CcoKpeTaps
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Oprammaaigy Ofsempuennsrx Halpll, MOXET NPEINDHHMMATL COOTRBETCTBYIOUIME IUGIR, © TeM
gTolhl OMOHMMTL CHTYRUMIO H, B COTPYAHHYECTBS ¢ sanpaiuusarowed Boicokoh [Jlorcmaprsaiouiefcs
Croponofi, BAMETHTh COOTBETCTBYIOWIE® NpPEHOCTABNGHHS NOMOIMH B PAIMMHMPOBAHRH BIM
ocymscTeacEERE TIpoToxona. TeHEPANRHMBLY CEKPeTaph MOXKET TaKke CooBIIaTh BoIcOKAM
Horosapuparoimmmcy Cropomas 0 OO0 Taxof ONeHKE, & TAKXKS O THne H ofneme Tpebysmolt
TOMOMIM .

6. Bea yumep6a nng sBOHX KOHCTHTYHHOHHLIX H MHBIX OPAIHYSCKRX NOMOXewwst Bricoxme
Doropapupasoupecy Cropofkl OSLIVIOTCH OCYMIECTBIATE COTPYFHHYOCTEO M NMepeiayy ToXHOISOTHR
RuE CONGHCTREN OCYLUSCTRACHEIO coomé'rc'myzomxx SanpelUleHANl ¥ OrpaHMAYeHMl, HITOKOHHLIX B
Hacrosmmes Ilporoxons.

7. Kaxpnas Buicoxaq [lorosapesamimnasca CTOPOHA HMeeT MpaBo B COOTBETCTBYIOLIUX cayvasx
SANPRITHBATE ¥ TONYYATL TEXHEYECKYIO NOoMOWs oT mpyroft Bricoxoft JlorosapHsamouielick CToponmt

B OTHOIDGRMR ¥OHMPETHOH COOTBETCTBYIOMEH TexEHONOMMH, NOMEMO OpYMehroH TeXHONOrHH,
KOTER 210 HeOSXOmEMO B OCVIUECTBEMO, ¢ HONLIO COKPALISHES Mo60M0 HepHONA OTCPOYKH,
pHoRoXenue O XOTOpof npesyeMmorpeno B TEXHHUYESCKOM NPRIOKEHHH.

a) 3a mcKfYeHHeM CHI H MHCCHH, YIOMSHYTHIX B NMOMNYHKTe 2 &) 1) Hacrosmmed
CTATHH, HRCTOMIIAY CTATHA NPHEMEHAETCH TONLKO K MECCHMNM, KOTOPBIE OCYLIOCTBISIOT GYHKIMH B
pafione ¢ corgacus Bsicoxod [Horosapupawoinefics CTopoms!, Ha Ybell TeppHTODHR
OCYUIGCTRISIOTSS TaKMe OVHKORR.

b} Ilpumeseume HONOXOHEN HACTORWION CcTarhyl K CTOpPOHAM B KORQUIMKTS, KOTODLIe fe
garmiore Bolcoxmmm JorosapmsaronmmMucy CTOpOHAME, HHM NDPAMO, HH KOCBEHHO He HIMERAeT
BX OpHIMYecKud CTATYC MM IOpAMEYecKitll CTATYC COOpHOR TeppHTOpHH.

-3 Tlonowenus macToOMued CTATER He HAAOCAT yinepBa COOTBETCTSEHHO CYLISCTBYIOLIeMY
MOXIYHAPORHOMY TYMAHUTAPHOMY NPABY RAM ADYTMM MEXIYHADOINBIM JOKYMEHTAM HAIH
pememnsy Cosers BesomacHoct® Oprammsanmm O6bepnmenssix Hame#l, npeycMATpHBAFOLIM

6060 BLICOKHE ypoBeHbL 3JalIMTHE! NEPCOBANA, HYHRKIHOHMPYIOUIErO B COOTHOTCTBHE ¢ RACTOSUieR
craTeef.

a) Hacrogumult OVHKT DpHMeHSeToR K3
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mobuiM cRORM R MuccHsM Oprasvizaumu Of6sepudenntix Hauwll,
OCYINECTRIBONINM DYHKIRE 00 DORNSPMAHMIO wipa, HaGMONOWEIO WIW
aganorwyEnte SyHKOPyM B JoSOM palione B COOTROTCTBHM C© YOTABOM
Oprammranme OGneavuernsx Haumd; u

moBoR MECCHE, YMPOXAAGMOR COTNACHO riabe VIIY Verama Oprasmsamms
Ofvenmuennnix Hamult @ ocyuecraisiouted csoy DYEKIEE B palioHs
xondIuKTa.

b) Kamuasx Bsicoxas [foropapmsaromiasck CTOpONA WM cTOPOHA B KOEGUIHMXTE, 6CiR 006
3TOM TPOCHT PYKOBOJHTENL CHNI HJIH MHACCHE, K KOTOPEIM NPHMSHSNETCH HACTOSIDRA NyHKT:

i)

id)

£14)

HACKOUBKO OHA B COCTOAHEH CHGIATE 3T0, TNDHEAMAST TAKHE MODRI, KakHe

HEOSXONHMB! JUIA SAUTHTB! CHJ HJH MECCHH OT BOMASHCTBHS MRAH,
MUH~-IOBYINEX W APYrEX yorpolicts B mofioM palioHs NOR &8 KOHTDONGM;

ecan 910 meoBxommmMo Zuf SbhdexTHRHON JAUMTLE! TEKOPO NOPCOHANA,
IFKBRIHPYET HAH 06e3IBpeMMBRGT, HACKONBKO OHA B COCTOMHME CHENATL 5T0,
BCe MHMSI, MWHLR-JNOBYIIKHM H ApyrHe yorpofictsa B 9TOM palioHe; =B

nnq:ohmapye*r PYKOBOEHTENS CHI MIM MACCHH O PACTIONOXEHNH BCEX WIBECTHBIX
MENHBIX nonel, MHHHBIX pafioHOB, MWH, MHH-NOBYLIEK M JPYI#X YorpoRcTs B
pafioHe, B KOTODOM OCYLIECTBIRIOT cBOH DYHKINM CANLI HIH MECCER, W,
BACKOIBKO 3TO OCYUIECTBUMO, MNPENOCTABNNET DPYKOROMMTERID CHA HIM MHCCKR
BCIO HMEIOUIVIOCE B ee pacnopixenwy MHOOPMALMIO O TAKHY MEHWLIX DONAX,
MHEHEERD pafioHaX, MuUHaX, MHHAX-JIOBYLUKAX H APYIHX ycrpoficTaax.

a) Hacrosume®l nyBKT DpEMEHSSTCH K /MOGOH TYMAHWTADHOH MECCHH RIH MHCCHE NO
yeTaHOBNeRMO daxros cucTeMu! Opramvaamgm Of6repuuenunrx Hauuf.

by Kawpss Betcoxan Horosapuparomascs CTopoHa WM CTopOHa B KOHGDIHKTE, ecnl of
ITOM TROCHT PYROBONHTENL MUCCHE, K KOTOPCOR NPUMEHSOTCS HACTOSUIER NYHXT:

L)

11)

OPSAOCTABNRGT Nepcodaty MHECCHE 3AIGHTY, BATOKCHHYIO B HOANVHKTe 2 bl 1)
HacToseR cTraTeH; M

ecimi HeobxommM HocTyn K oBoMy MecTy MAW 4eped molioe Mecrs nop ee
KOHTPONEM JUIR OCYLRSCTANSHHN GVHKIURA MHCCHE B B Iongx ofecneyenss
DOPCOBANY MRBCCHM GE30MacHOIC NPOXOHA K STOMY MBCTY HIH 98pe3 Heros
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aam) eCHE JTOMY He NPENATCTEYIOT NPOHCKONAUIMe BOEHHBIE NefCTBES,
BHGOPMUPYST PYKOBOIMMTONN MMHCCHE O G6300ACHOM MEPINPYTE K JTOMY MeCTy

NpR BANAYHE TAKOW HHDOPMAUEM; MIM

bb) ecnA HHGOpMAOMA O Se30MACHOM MAPLIPYTE He NPEXCTARIEHA B
COOTHETCTREE ¢ MOSNYHKTOM aa), UPONSHBIBAET, HACKONLEKO 3T0 HEOGXONRMO H
OCYINECTBHMO, OPOXON B MHHHBIX MOASX.

a) HacroAupm RyEXT OpEMeHASTCH K RIOGOX MHCCRM MeRIYHAPONHOTO KOMHTETA
Kpacuoro Kpecra, xoTopas ocywiecrpisfer YRKOHH ¢ COMNMACHN NPHHHUMAIOLIENS rOCYEApcTBE HAH

TOCYRAPCTE, KAK 9TO npemycMorpeso JKeHeBcXHMH KOABEHOHIMH OT 12 aprycta 1549 ronk H,
TEs 370 OpEMERHMO, ¥BX JIONOIEWTeNLHBIMH NPOTOKOMAME.

by Kampaa Bmcoxan Horopapusatownaacg CropoHa WAM CTOPOHA B KoHMAHKTS, ecnm 06
ITOM IPOCAT PYKOBOMRTENh MHCCHH, X KOTOPOH NOPUMSHAETCH WACTOSIIHN ITYHKT:

i) wupemocrannger 'nepcona.:ry MHECCHH 3810HTY, usnbxceﬂaym B nogmyuxre 2 by 1)
Hacromnesl CcTaTh¥; ®H

ii} nDpuAWMAST MepPbI, HANOMEHHBI® B NMOXNyHKTe 3 b) ii) Hac‘ronnlet_k CTaThHH .

a) B Tol Mepe, B Kaxoff K HAM He OPEMEHWIOTCH NYHKTHI 2, 3 B 4 HacTosImeR
CTATHHE, HACTOAIMME TYAKT TPHAMEHRETCR K CHSEVIOUIHM MACCHSAM, KOTEA OHH OCYUIECTRASIOT
¢yaxmur B pafioHe XOHDIHMKTa HIH OKA3LISAIOT NOMOUIL MEPTBAM KOHQIRKTA:

i) moboll rymMaHMTAPHON WECCHH HamMoOHamsHOroe ofmectrsas Kpacmoro Kpecrs nmm
Kpaceore Tonymecsma ®Hmm HX MexTyRapogHoR cefepaiyy; Ct

11}  mroboft mMuccHy SecnpHCTPACTHON rYyMAHWTADHOW OpPraBWM3lAlME, BRIIOYAR JOOYK
B8cAPACTPACTHYI0 TYMABMTADHYIO MHCCHIO IO PAIMHHHPOBAHHIO; M

111y mobol mmcomm no paccnenoaanﬁio, yipexKasMoR COrMaAcHO NONOMEeRHEM
HKenesckaX XOHBEHIME oT 12 aprycra 1949 rogs M, e 3TO NpEMBHHMO, HX
HonomeTebALIX TPOTOKONOB.

by Kawnag Belcokaa JloromapmBasomasick CTOPORE HIH CTOPOAaZ B KOHINKTS, o&cuH 06
STOM DPOCHT PYKOBOABTENL MUCCHH, K KOTOPOH NpPHMEHRETCH HACTOSUMR IYAKT, HACKONEKO 970
OCYUIBCTREMO 1

i) npenocTamIdeT NepCOHANY MHCCAH 3AUMNTY, RVIOKEHHYIO B DOATYyHKTSe 2 b) i)
HacTORWeH crared; H
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L1)  DOpEEEMAST MODPL!, HIOKOHHLIS B NOMyHKTe 3 b) i4i) HACTONIUER CTaThM.

6. KondrueHHRAILHOCTE

Bea undopmaiig, HpefocTABANeMaN B KOHQHNCHIMANLHOM MOPANKS COTHACHO HacTOMUeH
CTATES, PACCMATPRBAETCH 66 DONYYATENSM Kak CTPOre KOHDHASAIMHATLRAA M HS PAIrNAINAeTCA 33
PAMKAME COOTBETCTBYIOLMX CHN BNH MACCHE 663 SCHO BRIPAMEHHON palpPeLISHAN
nperocTaBHBIIeR 9Ty HEDOPMATHED CTOPOHEI.

Bes yinep6a nnx npmepsnerwll H AMMYHWTOTOR, XaKHMH OH MOXET BOARIOBATHCH, WNE IS
TpeBopanpft B CBRIM ¢ ero OGM3AHEOCTSME, UCPCORAN, UPHBEMAKONIMT VYaCTHe B CHISX BAH
MHECCHAY, YIOMSHYTRIX B BACTOMISl CTATLE:

A)  YBRKSST 3AKOHE! H UPORITHCAHHA NPAAMMAOLUIEre TOCYHAPCTBE; ©B

b)  BoamepmuBaeTcs OT MOGONO HEHCTBHA WAM ASATENBHOCTH, HECOBMECTHMBIX C
GecupHCTPACTHEIM ¥ MOEKIVHAPOIHLIM XapAXTEPOM ero ofssammocredl.

1. Boicoxme [orosapmaaroimmecs CTOPOHEI O6S3yIOTCK KOHCYNBTHPOBATECA H COTPYAHWYATH ApYr
& Kpyrom po scem ppoSmemas, KacmoupmMo pedicreum Hacrommero Ilporomona. € stoll memmiko
exerogno nposommTcH kKondepemms Boicoxmx J[lorosapumatoupixet Cropor.

2. VYuacTHe B @XETONHRIX KOHQepPORIMNX ODPENSNRETCA WX corngcosamupivm [Tpasunamu
NPOMGRYPEL. ’

3. Pafors woddepeRiME BKIIOYAST 3
ay of30p nmeficTBES H CTATYCA Hacrosmero Ilporoxonas

b)  pSCCMOTPORHE BOUPOCOB, BHITCKAILAX M3 ROKNANOB Beicoxmx JlOrosapmBaioumMxcs
CTOpOH COTHacHO NVEETY 4 BACTOMIUEH CTATHH)

€} ROSIOTOBKE XORDepoHmE 1o paccMorpesmio peficrbus [Iporoxona; wu

- § PACCMOTPEHNE BOUPOCOB, CBASAHHRIX ¢ paspaBoTKOR TeXHONOTHR ANA 38MIHTH
TPARIABCKHX IHN OT HeusOHPATOILHOrO BOSEORCTBAN MEH.
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4. Buwoxme Jlorosapuaroumsecy CTOPOHB! NPEICTABNIOT EXETONHbIC NOKIAEI NENO3HTAPHIO,
KOTOPRIX PACpOCTpaHseT HX cpemy Beex Bricoxmx [orosapmpamoimxcsd CTOpoH 3a61aroBpeMenHO

Ho xoHGEPSHIEW, N0 MOBOMY ¥3 CICHYIOUIHX BONPOCOB:

&) pacnpocTpaHesHe RHEGOPMADREH ¢ Hacrosulem [IpOTOKOJNIC B CBOHX BOOPYMOHELIX CHILX
K Cpajid TPAMIARCKOTO HACCHOHHA )

b) nporpaMMbl  PASMEHHDOBAHHA ¥ BOCCTAROBNEHNNA )

©) ATH, DPSINPHASTHIS NN BLNIOAHEHUS TEXHHYSCKHX TpefoBAHWE HACTOSIOETD
Hporoxona, B mofak JZPYyras COOTBSTCTBYIOMIAR HWHOPOPMANHSA, HMEIOMAS X ITOMY OTHOLISHHE)

d) SAKOHONATENRCTBO, EMEOINee OTHOIISHEe K RacTomuemy IIpoToxoinys

a) Mephl, NPpAHHMASMAEC B OTHOINGHHH MEMIYRAPONHOIO OO6MEBHA TeXHHIECKOR
HEQOPMAITHOH , MOMIVHAPOIHOND COTPYIHEYSCTBA B PAIMHHHDOBAHHH W TEXHHEYECKOND
COTPYIHAYECTRA ® TOMOLM; H

£) HPYTHe COOTBOTCTBYIOLOHE BOLPOCHI.

5. Pacxopet wondeponnan Beicoxux Horopapusatoupmics CTopoH noxphmawres Baicowsmm
HorosapusaormemMuEct CTOPpOHAMH H TYOCYHADCTBAMH, He ABITIOWIAMYCH CTOPOHAEME H
V9aCTBYIOR(HME B paloTe xoHQepeRIMH, B COOTBSTCTBHH ¢ JOJUKHBIM O5DAIOM
CKOppeRTHpOBARHOR manoR mspocoB Opramusammy O6sennueHubrx Hauul.

Crated_14
Cobmonenpe

1. Kaxpas Bricoxas [loropapmsaminadcs CTopoHa NPEINpAAWMAST BCS COOTBOTCTBYIOLIMG
LIaTH, BKIIOSAR 3AXOHONATENEMBIC ¥ HHBLIE MaDhi, ¢ LEeNbI0 NPeAOTBPALNEHMS W NpecevsoHHS
HapyieHuft Hacrosinere IIpoTOKONA MHIAME HIA¥W H2 TAPPHTODRE IO €6 OpHCIAKIHeN Ham
KOHTPONEM .

2.  Mepbl, BPeNyCMOTPEHHEI® B DYHKTS 1 HACTOMOEA CTATHH, BKMIOYAIOT COOTBETCTBYIOUIHG
MEPH! B0 O06ecTIeYeHHIO YCTAHOBNEHHS YTONOBHBIX CAHKIMM INS JHN, KOTOPEI® B CRE3M C
BOOPYIKCHHEIM KOHQIHKTOM B BOTpeXd NOJONeAWAM Hactosinero Ilporoxona ymennnenrmo
NpAYHASIOT CMEPTh HIH CephedHble YBeYnsS TPaXAaHaM, W HO HpPERaRsI0 TAKAX XM CYAY.

3. Kaxgaa Brrcoxan Horomapmsasouiasics Cropomna TpelyeT Taxme, YTofitl ee BOODYMEREHLIO
CHIB! R3TANR COOTBETCTRYIOIIH® BOBHHBIe HHCTPYKIEH B paGoume mpomexyps! # ITofnl AWYHBM
COCTAR BOOPYNEHHLIX CHO fONYNAN NOATOTOBKY, COMIMEpPHMYIO ¢ er0 O6f3aHROCTAMH H
OTBETCTBOHHOCTLIO B CBASH ¢ cofnierreM NOXOXKORHE Hacrodwmero IIpoToxosa.
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4. Beicoxme Horomapumparmouinect CTopoHn! o6f3VIOTCH KOHCYALTHDPOBATHCH H COTPYAHEYATH JpyT
& ZpyrOM Ha asycropoumell ocuope, vepes emepampyore cexperaps Opramusaune O6nefgHeHHLX
Hemmll ¥Mnu WOCDSHCTROM IDYrEX COOTBETCTBYIOLIHYX MOMIYHAPOZHLIX NpOmefyp ¢ HeAns
Vpervipoparns molnix npofiiest, KOTOPHS MOFYT BOSHHKSTRE B CBEIE ¢ TONKORAHHOM ¥
HpEMeRoHReM nonomennl Hacromuero IIporoxona.

TexHA4eckoe QDHTQKOHUS
1.  Perscroaums

8)  PerHcrpatiEs MECTOHONOMEHMA MHH, He KBIKIOIMXCH AMCTAHOMOHHO
YCTOHARMMAISMEIME MWHAMHK, MMHHBIX noieli, MHHHBIX PaROHOB, MHH-JOBYINEK M RPYTHX
YCTPONCTE OCYIMBCTBANSTCK B COOTROTCTBMM CO CHGAYIOLMME TTOMOMEHUAMM 3

i) MecTOUONORESHHe MHHMLIX noNed, MHMHHLBIX pafiQHOB M pPAROHOB NPHMEBOHHE
MHH=-JZOBYIIOK H JPYTHX YCTPORCTE TOUHO YKAIMLIBAGTCE NOCPONCTBOM FIPHBAIKE K
KOOPEHHATAM 00 KpaliHell Meps NBYX HCXONHLIX TOYEK H NPH HOMOLIA
ONEHHBACMBIX PAIMEPOB pPafiona, B KOTOPOM HAXOIMTCK 9TO OpYXMe, IO
OTHOWICHHIO K STHM HCXONHBIM TOYKEM ]

11} maprui, INRACpAMMSAL! RH EPYI'He DPErHCTPAUMOHELIS HOKYMOHTH COCTRRNIOTCR
TakmM OBpasom, 9Tofn! yxesaTh MOCTONONOMEHHS MUNALY NOTel, MEHHBIX
pafiogon, pafoHOR IIDHMOHEHWN MEH-JOBYLIEK ¥ Lpyrux yorpoBcrs no
OTHOWISHHIO K HCXONHMLIM TOYKAM, H B ITHX DErHCTPAHOHHLIX NOKYMOHTAX
YKA3RIBAIOTCH TAKKE HX DepHMeTPh! H HPOTAKEHHOCTH: H

iiiy) nnom penefl ofHapYMeHAS B DAIMAHADOBAHWA MWH, MHH=-JOBYINEX H APYIRX
yoTpOBCTE Kapthl,  AMArpaMMbl HAM IPYTHe PETHCTPALHOHNLS XOKYMEHTH!
CORCPXAT Doy HHDOPMAUMIO OTHOCHTONIBHO THNA, KOJIHYECTRAa, chocola

YCTAHOBKM, THIA BIPHBATENA M CPOKA CAYXKOBI, KATH ¥ BPEMEHH YCTAHOBKH,
SNeMEHTOR HOWMIANEKAeMOCTH (GCNH TAKOBBIE HCMOJBLIYIOTCR) H IPYIVIO

COOTBETCTRYIOIIYI0 HMHODOPMAIpNO 080 BCEM 9TOM YCTAHOBNEHHOM OpPYNCHE .
BoAxER pa3s, KOs 3TC OCYIOECTBMMO, B DOIWICTDAOMOHHOM IOKYMERTS 10

MHEHBOMY NONIO NOKAILIBAETCH TOYHOS MECTOTONOXKEHRe KAXION MHHBI, 3a
HCKIIOYOHHOM DPAAHAIX MAHHBIX ‘momefi, TRe NOCTATOYHO YKA3aTh
MeCTONONOXeHNe pafia. OTHenLHO DErHCTPHDYSTCH TOTHOS MOECTOMONOMEHHE H
foAniun XeRACTBRA Kawnol yoTaHOBNeHMOR MEHLI-JNOBYLIKH.

b} OpEeETHPOROYHOS MECTONONONEHH: palicna NPMMEHSHUA JHOTARIROBHO
VCTaNABAHBAOMBIN MEH YKAILIBAGTCH HOCDEACTBOM KOODHMHAT HCXOOHBIX TOueK (OOBIMHO YTAOBLIX
TOYOK) E npy SmEsiimel! BOSMOXHOCTH YTOUHAETCH, & KOTMa 5TO OCYIDeCTBHMO, B
MAPEHPYSTCR HE MECTHOCTE. Poruorpupyiores Taxoxe ofuies XOMMNECTBO B THD YOTBHOBRSHWLIX
MAH, JATA ¥ BDEMA YCTAHOBKH ¥ HepHOIN! CAMOYHHYTOXEHEA.
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¢) Kommm permcTpauBOHHBIX HOKYMOHTOB XPAHATCR WA YPOBHE XOMAHIOBAHHA,
JAOCTATOMHOM IAA TOMG, Yrolsl, HACKONEKO 9T0 BOSMOMHO, FADANTHPORATE MX G630MACHOCTE.

d)  3appemmaerTcs NpPHEMEHeHHMe MHH, NPOMIBENSHHBIX TOCKE BOTYIUIERMS & CHAY
Hacrosanero IIpoTOKONa, €CHM OHM HE WMOIT CHONYIOLTYIO MAPKHPOBKY Ha SHIARACKOM WIH
COOTBSTCTBYIOLIEM HAIMOHANLHOM SOBIKE MAM A3BIKAX CO CHOAYIOWEH WHGDOPMampien:

Ly Ha3BaHMe CTDAHMY npoacxoméxm;
iiy MBCAN ¥ 'Ol UDORIBONCTBE); H
i) cepHiLIl HOMOD WA HOMSP NapTHH,

Mapimposka momiHa OuiTh, HACKONLKG STC BOIMONKHO, 38METROE, DasBOpIMBON,
JONTOBEYHON W YCTORYHROE K BOMeRCTRHIO BHEWUHHX YOHOBHE.

a) Y10 KAcAaeTCH NPOTHBONSXOTHRIN MEH, NPOHSBeNOHHEDX Nocxe 1 Ausapa 19%7 roga,
TO TANHME MEHBI HMEIOT B CBOSH XOHCTDYNIWNE MSTEpHMEN HAM YCOTPoRCTBO, KOTOPRIS HAWT

BOSMOXHOCTH OBHADYMUTH MMHY INPH TIOMOUH OGUIGROCTYMHBIX TEXHMYECKMX CPejcTs
ofHapymeHNs MFH B O0eCHOUHBAIOT OTBOTHR CHIHAN, SKBHBANEHWTHRIE cHrdany or 8 wim Sonmes
IPAMMOB JKENe3s B BMIS CUNOUIRON KOHUSHTPEPOBAHHON MacChl.

b)  YTo XacaeTci NPOTHBONMEXOTHBIX MHM, HPOHIBENGHHBIX IO 1 sMBaps 1997 roga, TO
TAKH® MFHEI HMSIOT JHG0 B cBOel KOHCTPYKIHH, NHOO UPHKpEIUTEHHRE K HHM A0 HX YCTAHOBKH
TaEEM o6pa3oM, 9Tof6! HCKIMIOWHT: EX JerKod® HasievueHse, MATOPHAR WIR YCTPONCTBO, KOTOPLI®
JA2I0T BOSMOMHOCTE OGHADYNKETH MHMY NpH HOMOWM OSUIEROCTYOHRIX TeXHMMYECKHX CPefcTB
ofHapymends MAN B O0ECOOYMBAIGT OTBOTHBIA CHIHAN, SKEMBANCHTHAI CEIHANY O 8 Aau Gonee
IPaMMOB MEJEe3a B BEAC CONOLIMNOE KOMUSHTPHPOBANHOR MACCHLI.

c) B rtoMm caydae, eca Baicoxas [foropapmesiomancf CropoHa ONPeNENHT, W10 OHA He
MOMeT HelaMeUIHTeNsHO ofecnednTs cOoSMomeHMe DOANYHKTE D), OHE MOMOT 3a4BHTLE B MOMEHT
YBOHOMIGHES O CBOCM cOTnace® OniTs cRR3ARROR mecromue IIpOTOKOROM, 9TO OHA OTHKAANLIBAET
coffmonenme DOpnYHEXTA b) Ha cpox, xXoropsm ‘Me ROMMeR NPEBLNUATE 9 NeT- CO BOTYILICHES 8
ceny macrosimero [Iporokosa. B sTor mepmol, B Toll crelieHm, 5 Kaxo¥l ITO BOIMOKHS, OHB
CBONET K MEHHMYMY DPHMCHONHE NPOTHBONGXOTHBIX MHH, KOTODR® He YHOBNCTBOPNIOT TAKHM

&) Boe HECTANIMOHNO YCTAHABAEBAGMBIS NPOTHBONSXOTHLIG MUNLI NPOSKTHPYIOTCH B
KOHCTpPyMpYloTCH TaKkEM oO6pasoM, 4ToOul B Teuenwe 30 gneR NOCHe YCTAHOBKH HOCPabATLIBAHNE
MOXAHHIME CAMOYAMYTOXEHRS NDOHCXORMAo He Bosee ueM ¥ 10% GKTHEHPOBARELIX MEH, H
KaXpEaN MEHL BMEeT pPSISDEHLIE JMEMEHT CAMONSAKTHBRIME, CHDOSKTHPOBAHELI
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CKOHCTPYRPOBAHHLIA TaxkmM o6pa3omM, HTOOHR B KOMOHHALMA ¢ MOXAHA3MOM CAMOYHEYTOMCOHHN
yepes 120 mHel mocke YCTaHOBKE GQYHKIHOMMpORANE XaX MMHA He fonee ueM OXHA Ha OHY
TRICHYY AXTHRAPOBARWLIY MEE.

b) Boe HemMCTAHIHMOEHO YCTAHABNFBAGMEIE NMPOTHBOMSXOTHRIG MPHRI, NPHMeAMSeME BHO
OPOMADKHDOBAHHRIX pallOHOB, KaAX STO onpegensHo B craThe S Hactomuero [llporTokona, BOMERLL
OTBE%ATE TPeBOBAHENM 60 CAMOYHHYTOXKEHAX) M CaMONGAKTHBAIIAM, HINOMEHHLIM B
HONXYHKTS &) .

c} B toM cmygae, ecnH Bricoxas Joropapgatoutanca CTopowa ofpeflesBT, YT0 OHA He
MOXeT HOIAMOLIBTOILHO ofccUequts colMmicHMe NONNYHKTOB a) B/MIM b), OHA MOMET

S89BHTh B MOMEHT YBCHOMICHEN O CBOEM COTNECEE OBITH CBA3AAHON Hactosumm I[Ipororonom,
970 B OTHOINGHHM MHH, NPOW3IBeNeHHBIX N0 BCTYI/IeHHA B CAAY HacTomumero IIpoToKona, 'OHa

oTwiagkmaer CcobiIoNeHHe NOUMYHKTOBR a) H/MAM b) Ha CPOK, KOTOPLI He NOIDKEH MNPOBLILATH
9 Ner CO BCTYNNEGHES B CHNY Hacrosuero IlpoToxora.

B sror nepmox orcpouxsH Buicoras [Jorosapmparomadcs CropoHa:

i) oB93Y6TCH CBSCTH K MEHHMYMY, HACKONLKO 3TO OCYUISCTBHMO,
Op¥MeHeNHe NPOTHBOMEXOTHEIX MHH, XOTOPEle HE YHOBMETBOPAIOT TAKHM

rpeBoBarmymM; M

i3y B OTHOLISHHE MHCTAHIMOWHO YCTARABIHBAEMBIX IIDOTHMBONEXOTHBIX MHH
cofmonaer 6o TpefOBAHMA DO CAMOYHHYTOXeRHIO, JmGo TpefOBAEmMA nO
CRMONGAKTHBAITHA, 3 B OTHOLIOHWAH HHBIX NPOTHBONEXOTHRIX MHA
cobmonaeT No Kpafimell Mepe TpeGOBaHMA MO CAMONEAKTHBAIIMH .

Hns ofiecnevenns BUAMMOCTH ¥ YSHARAGMOCTH TPANUIAHCKMM HACENGHHEM, NpH 0603HaYCHHH
MEHHBIX HONel B MEFHBIX PaﬁOHOé HCOONAIVIOTCH HEKCONMHMCAHHBIE 3HAKH, AHANOIHYHRIS
DpHAArAcMOMY 08pasmy:

a) pasMop ® GOpMa: TPOYTONBHEX HIOH XKBAJDAT DaiMepoOM He MeHee 28 cM
(11 moPmon) Ha 20 cM (7,9 MOAMA) JUIN TPEYTOMBHMKAE W CO CTOPOHAMM He Menee 15 CM
{6 mofMOB) INK KBAXPATAj ’

b) mBeT: KpacHSIi RIR OPAHIKeBRI ¢ XENTOM CBETOOTpANAfOWed KaBMod;

c) CAMBONS CHMBOJ, NPEBEICHHRI B KAYECTRe HIMOCTDAIMHE B NPRICKEHHH, WIR
&RTEPHATEBHBIR CHMBON, NerX0 YiBaBaeMsil B TOM palioHe, rge 6yieT YCTAXOBIEH TaKol 3IRAK
A% oBo3HaAMeHAR OTACHOR 30HLIy
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d) f3BIK: HA 3HAKO NOILMHO COROPMATLCH CHOBO “MHHRI" HA OAHOM H3 IeCTH
OOEIBATHHEL F9emops KONBeHIER (aFIMAACKENR, apaGckmll, BCOAMCKAN, kuTadcxkmli, pyccxkmll
Gpasryscymfi) B HE A35IKe HAR MIRIKAX, PACTIpPOCTPAMEHHOM {PACHPOCTPaHSHHEIX) B KAHHOM
paffope; = '

@) pachpofiefieHHes SHAXH ROMKHL! YCTaHaANEBATRCA BOXPYr MHHHONO OIS WIH

MHHHOrO PafioHa WA PACCTONHEME, HOCTATOYHOM HJX TOro, YTOGLI TPAKAAHCKOE JWNO,
DpaGmKkaiolneecy K palioHy, MOTNO BHAEETh HX H3 M060M TOHUKH.
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CTATBA 2: BCIVIUIEHHE B CWIY

Hacromumed [porokon ¢ mOnpasxkaM¥ BCTYNAST B CHIY KAK 3TO NPEAYCMOTPEAO B
pyExre 1 b) cratea 8 Konsemmmw.
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PROTOCOLO SOBRE PROHIBICIONES O RESTRICCIONES DEL EMPLEO DE MINAS,
ARMAS TRAMPA Y OTROS ARTEFACTOS SEGUN FUE ENMENDADO EL 3 DB MAYO
DE 1996 (PROTOCOLO IX SEGUN FUE ENMENDADO EL 3 DE MAYO DE 1996),A

ANEXO A LA CONVENCION SOBRE PROHIBICIONES O RESTRICCIONES DEL -
EMPLEC DE CIERTAS ARMAS CONVENCIONALES QUE PUEDAN CONSIDERARSE
EXCESIVAMENTE NOCIVAS O DE EFECTOS INDISCRIMINADOS

ARTICULO I: PROTOCOLO ENMENDADO

Por el presente articule queda enmendado el Protocolo sobre prohibliclones
o restricciones del emplec de minas, armas trampa y otros artefactos
{Protocolo II), anexo a la Convencién acbre prohiblciones o restricciones del
emplec de ciertas armas convencionalas gque puedan conslderarse excesivamente
noclvas o de efectos indiscriminados ("la Convenclén™}). El texto del
Protocolo segin fue enmendado es el sigqulente:

"Protocolo eobre prohiblciones o restriccliones del emplec de minse,

armag tram o8 arte 1 dado (oY

de 1996 (Protocolo II seqln fue enmendadg el 3 de mavo de 1996)

Articulo 1

o de

1. El presente Protocolo se reflere al empleo en tierra de las minas,
armas trampa y otros artefactos, que en &l se definen, incluidas las minas
sembradas para impedir el acceso a playas, el cruce de vias acuéticas o el
cruce de rios, peroc no ee aplica al emplec de minas antibugues en el mar o en
vias aculticas interiores.

2. El presente Protocolo se aplicarf, ademés de a las situaciones a que
se reflere el articulo 1 de la Convenclén, & las sltuaciones a gue se reflere
el articuloc 3 comlin a los Convenlos de Ginebra del 12 de agosto de 1948%.

El presente Protocolo no se aplicarf a las situaciones de tensiones internaa
y de disturblos interlores, tales como los motines, los actos esporfdicos de
violencia y otros actos anflogos que no son conflictos armados.
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3. En el caso de conflictos que no sean de cardcter Internaclonal gue
tenagan lugar en el tervitoric de una de las Altas Partas Contratantes, cada
parte en el conflicto estard obligada a aplicar las prohibicliones y
restriccliones del presente Protocolo.

4. No podré invocarse disposicién alguna del presente Protocolo con el
fin de menoscabayr la soberania de un Esgtado o la responsablilidad que incumbe
al gobliernc de mantener ¢ restablecer el orden pfiblico en sl Estado o de
defender la unidad nacional y la Integrlidad territorial del Estado por todos
los medios legitimos.

8. No podré invocarse disposicién alguna del presente Protocolo para
justificar ls intervencidn, directa o indirecta, esa cual fuere la raz8én, en
un conflicto armade o en log asuntos internos o externcs de la Alta Parte
Contratante en cuyo territoric tenga lugar ese conflicteo.

6. ' La aplicacidn de las disposiclones del presente Protocoleo a las
partes en un conflicto, gue no sean Altas Partes Contratantes, que hayan
aceptado el presente Protocolo no modificard su estatuto juridico ni la
condicibn juridica de un territorio en disputa, ya sea eupress o
implicitamente.

Articulo 2
Refiniciones
A los efectos del presente Protocolo:

i. Por "mina” ee entiende toda municlidn colocada debajo, sobre o cerca
de la superficie del terreno u otra superficle cualquiera y conceblda pars
explosionar por la presencia, la proximidad o el contactoc de una perecna o de
un vehiculo.

2. Por "mina lanzada a distancia® se entlende toda mina no colocada
directamente sino lanzada por medio de artilleria, misiles, cohetes, morteros
o medios simllares, ¢ arrojada desde asronaves. Las minas lanzadas, desde un
gistema basado en tierra, a mencs de 500 metros no se consideran "lanzadas
a distancla”, slempre que se emplesn de conformidad con el artfeculo 5 y demés
artfculos pertinentes del presente Protocolo. .

3. Por "mina antipersonal” se entliende toda mina conceblda
primordialmente para que explosione por la presencla, la proximidad o el
contacto de una persona y que incapacite, hiera o mate a una o més personas.

4. Por "arma trampa® se entiende todo artefacto o material concebldo,
construido o adaptado para matar o herlr, y que funcione inassperadamente
cuando una persona muava un objeto al parecer inofensivo, se aproxime a 6l o
realice un acto que al parecer no entrafie riesgo alguno.
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5. Por “"otros artefactos® pe entiende las municlones y artefactos
colocados manualmente, incluidos loa artefactos exploasivos improvisados, que
astén concebidos para matar, herir o cauvsar dafios, y que sean accionados
manualmente, por control remote o de manera automftica con efecto retardado.

6. Por "objetivo militar®”, en lo que respecta a los bienes, se entiende
aquellos que, por su naturaleza, ubicacidn, finalldad o utilizacibn,
contribuyan eficasmente a la accién militar y cuya destrucelidn total o
parcial, captura o neutralizacién ofrezeca, en las circunstancias del momento,
una clara ventaja militar.

7. Por “bienes de carfcter civil" se entiends todos los bienes gus no
sean objetivos militares tal como estén definidos en sl pirrafo 6 del
presenta artfculo.

8. Por "campo de minas® se entiende una zona detarminada en la gque se
han colocado minas y por "zona minada® se entlende una zona que es peligrosa
a causa de la presencia de minas. Por "campo de minas simulade” se entiende
una zona libre de minas gque aparents ser un campo de minas. Por "campo de
minas” se antlende también los campos de minas simulados.

g, Por "registro” sBe entlende una operacién de carficter material,
administrativo y téocnico cuyo objeto as obtener, a los sfectos de su
inclusidn en registros oficiales, toda la informacisn dieponible gue facilite
la localizacidn de campos de minas, zonas minadas, minss, armas trampa y
otros artefactos.

10. Por "mecanismo de autodsstruccién” se entlende un mecanismo
incorporado o agregado exterliormente, de funcionamlento automético, que causa
la destruccién de la municién a la gue se ha incorporado o agregado.

11. Por "mecanismo de autoneutralizacién” ss entiende un mecanismo
incorporado, de funclonamiento automftico, qgue hace inoperativa la municidn a
la gue se ha incorporsado.

12. Por "autodesactivacién® se entiends el hacer inoperativa, de manera
autom&tica, una municién mediante el agotamiento irreversible de un
componente, por sjempleo una baterias eléctrica, que sea esenclal para el
funcionamiento de la municidn. '

13. Por "control remoto” se entienﬁe &l control por mando a distancla.

14. Por “dispositivo antimanipulacidén® se entiende un dispositivo
destinadc & proteger una mina, gue forma parte de la mina, esté conectado o
fijado a la mina, o colocado bajo ella, v que se activa cuando se intenta
manipularla.

15. Por “"transferenclia™ ge entiende, ademés del traslade fipico de minas
desde o hacia el territoric nacional, la transferencia del dominioc y del
control sobre las minas, pesro no se entenderd la transferencla de territorio
qua contenga minas colocadas.
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Articulo 3

Restricciones generales del emplec de minas,
armas trampa v otros artefactos

1. El presente articuloc se aplica a:
a) Las minas;

b} Las armas trampa; y

¢} Otros artefactos.

2. De conformidad con las disposiciones del presente Protocolo, cada
Alta Parte Contratante o parte en un conflicto es responeable de todas las
minas, armas trampa y otros artefactos que haya empleado, y se compromate a
proceder a su limpieza, retirarlos, destruirlos o mantenerlos seglin lo
pravigto en el articulo 10 del presente Protocolo.

3. Queda prohibido, en todas las circunstancias, emplear minas, armas
tramps u otros artefactos, concebidos de tal forma o gue sean de tal
naturaleza, qus causen dafios superfluos o sufrimientos innecesarios.

4. Las armas a las gue se aplica el presente articulo deberfin cumplir
estyictamente las normas y limites que se especifican en el Anexo Técnico
respecto de cada categoria concreta.

5. Queda prohibido el emplec de minas, armas trampa y otros artefactos
provistos de un mecanismo o disposltivo concebldo especificamente para hacer
detonar la municldén ante la presencia de detectores de minas facilmente
disponibles como resultado de su influencia magndtica u otro tipo de
influencia que no sea el contacto directo durante su utilizacidn normal en
oparaciones de detecclén.

6. Queda prohiblido emplear minas con autodesactivacidn prbvistae de un
dispositivo antimanipulacién disefiado de modo Que este dispositivo pueda
funcionar después de que la mina ya no pueda hacerlo.

7. Queda prohibldo, en todas las circunstancias, emplear las armas a
las que sa aplica el presente articule, sea como medio de atagque, como medio
de defensa o a titulo de represallias, contra la poblacifn civil proplaments
dicha o contra personas cliviles o bilenes de carfcter civil.

8. Quada prohlblido el empleo indiscriminado de las armas & las gue se
aplica el presente articuloc. BEmplec indiscriminado es cualguier ublcacién de
estas armast

a} Que no se encuentre en un objetivo militer ni esté dirigido contra
un objetlvo militar. En casc de duda de si un obleto gus normalmente se
destina & fines civiles, como un lugsr de culte, una caga v otre tipo de
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vivienda, o una escuela, se utiliza con el fin de contribuir afectivamente a
una acclén militar, se presumird gue no se utiliza con tal fin;

by En gue se recurra & un método 0 nedlo de lanzamiento gque no pueda
ser dirigido contra un objetivo militar determinade; o

¢} Del que se pueda prever gue cause fortultamente pérdidas de vidas de
personas civiles, heridas a persgonas civiles, dafios a bienes de carficter
civil o més de uno de estos efectos, gue serian excesivos en relacidn con la
ventaja militar concreta y directa prevista,

3., No se considerarén como un s0lo objetivo militar diversos objetivos
militaree claramente separados e individuallzados gue se encusntren en una
cludad, pueblo, aldea u otra zona en la que haya una concentracidn- -anfloga de
personas civiles ¢ bienes de carficter olvil.

10. Se tomarén todas las precauciones viables para proteger a las
personas civiles de los efectos de las armas & las gue se aplica el presente
articulo. Precauciones viables son aguellas factibles o posibles en la
préctica, habida cuenta de todas las circunstancias del caso, incluldas

consideraciones humanitarias y militares. Entre otras, estas clrounstancies
incluyen:

aj El efecto a corto v a largo plazo de las minas eocbre la poblacién
civil local durante el periodo en gue esté activo el campo de minas;

by} Posibles medidas para protager a& las personag civiles (por ejemplo,
cercas, sefiales, avisos y wvigllancia);

¢y La disponibilidad y viabilidad de emplsar alternativasjy y

d) Las necesldades militares de un campo de minam & corto y a largo
plazo.

11. Se dard por adelantado aviso eficaz de cualquier ubicacién de minas,
armas trampa y otros artefactos gue puedan afectar a la poblacién civil,
salvo que las circunstancias no lo permitan.

Quada prohibido el emplec de toda mina antipasrsonal gue no sea
detectable, segin se especifica en el plrrafo 2 del Anaxo Téenico.



pagina 6

Articulo 5
eatriccions ) eo g anti onal no
86 inas adag stanc

1. El presente articulco se aplica a las minae antipersonal gque no sean
minas lanzadas a distancia.

2. Queda prohibido el emplec de las armas & las ¢ue se aplica el
presente articulo que no se ajusten a lo dispuesto en el Anaexo Técnico
respocto de la autodestruccidn y la autodesactivacién, a mencos que:s

a) Esas armas se cologuén en una zona con el perimetro marcado que esté
vigilada por personal militar y proteglida por cercas u otros medics para
garantizar la exclusidén efectiva de pereonas cilviles de la zona. Las marcas
deberin ser inconfundibleg y duraderas y eer por lo menos vieibles a una
persona que eaté a punto de penetrar en la zona con el perimetro marcados y

b) Se proceda a limpiar la zona de esas armas antes de abandonarla, a
ne ger que #e entregue el contreol de la zona a lag fuerzas de otro Estado que
acepten la responsabllidad del mantenimiento de lae protecclones exigidas por
el presente articulo y la remocisn subsiguiente de esas armas.

3. Una parte en un conflicto séleo guedard exenta del ulterior
cumplimiento de las disposiciones de logs apartados a) y b) del pérrafo 2 del
presente articulo cuando nc sea posible tal cumplimiento dabldo a la pérdida
de control de la gona por la fuerza como resultade de una accidn militar
enemiga, incluidas las situaclones en que la accién militar directa del
enemigo implda ese cumplimiento. S1 esa parte recupera @l control de la
zona, reanudarf el cumplimiento de las disposiciones de los apartados a) y b)
del pirrafo 2 del presente articulo.

4. 81 las fuerzas de una parte en un conflicto toman el control de una
zoné en la que se hayan colocado armas & las que se aplica al presente
articulo, dichas fuerzas mantendrén y, en casc necesario, establecerfn, en la
mayor medida posible, las proteccliones exiglidas en &)l presente articulo hastas
gue se haya procedido a limpliar la zona de esas axmas.

5. Se adoptarfn todas las medidas viables para impedir la retirada,
desfiguracién, destruccién u ocultacién, no autorizada, de cualgquier
dispositivo, sistema o material utilizado para delimitar el perimetro de una
zona con el perimatro marcado.

6. Las armas A& las que 88 aplica el presente articulo que lancen
fragmentos en un arco horizontal de menos de 90° y que eastén colocadas en la
suparficle del terreno o por encima de ésta podrén ser emplsadas sin las
medidas previstas en el pirrafo 2 a) del presente articulo durante un plazo
miximo de 72 horas, al:

a) Estéin situadas en la proximidad inmediata de ls unidad militar que
las haya colocado; y
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b} La zona esti supervisada por personal millitar gue garantice la
exclugién efectiva de toda persona civil.

hrticulo 6

1. Queda prohibido emplear minas lanzades a distancla a menos que estén
registradas conforme a lo diepuesto en sl apartado b) del plrrafo 1 del Anexo
Técnico.

2. Queda prohiblido emplear minas antipersonal lanzadas a distancla que
no se ajusten a lo dlespuasto en el Anexo Técnlco respecto de la
autodestrucciédn y la autodesactivacidn.

3. Queda prohiblido emplear minas langadas a distancia distintas de las
minas entlpersonal, a menos que, en la medida de lo posible, estén proviatas
de un mecaniemo eficaz de autodestruccelidn o auvtonautralizacién, y tengan un
dispositivo de autodesactlvacisn de reserva dlsefiado de modo gque las minas no
funcionen ya como minas tan pronto como se prevea que vayan a dejar de
cumplir la finalidad militar para la gue fueron colocadas.

4. Se dar&, por adelantado, aviso eficaz de cualquier lanzamiento de
minas a distancia que pueda afectar a la poblacién civil, salvo que las
circunstanclias no lo permitan.

Articulo 7

(o] CLONS .O y OCros a elfactos
1. S8in perjuicioc de las normas del derecho internacional aplicables en
los conflictos armados con respecto a la traleldn vy la perfidia, queda
prohibido, en todas las circunstancias, emplear armas trampa y otroe
artefactos gque estén de alglin modo vinculados o relacionados con:

a) Emblemas, signos o sefiales protectores reconocidos
internacionalmente;

b} Pergonas enfermas, heridas o musrtas;
c} Sepulturas, crematoriocs o camehterios;
' 4) Instalaciones, egquipo, suministros o transportes sanitarics;

&) Juguetes u otros objetos portétiles o productos destinados
easpacialmente a la alimentacidn, la salud, la higlene, el vestido o la
educacién de los nlfios;
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£) Alimentos o bebldas;

g} Utensilios © aparatos de cocina, excepto en establecimlentos
militares, locales militares o almacenes militares;

h} Obietos de cardcter claramente religiosog

i) Monumentos histéricos, obras de arte o lugares de culto, cque
constituyen el patrimonic cultural o sspiritual de los pueblos; o

4}y Animeles vivos o muertos.

2. Queda prohibido el emplec de armas trampa u otros artefactos con
forma de objetos portétiles aparsntemente inofenslvos, que estén
especialmente disefiados y construldos para contener material explosivo. .

3. 8in perjulcio de lo dispuesto en el articulo 3, queda prohibido el
emplec de las armas a las gue se aplica &)l presente articulc en cualguier
cludad, pueblo, aldea u otra zona donde se encuantre una concentracién
similar de civiles, en la gue no tengan lugar combates entre las fuerzas de
tierra o no parezcan inminentes, a menocs gue:

a) Eatén ublcadas en un objetivo militar o en su inmedliata
proximidad; o

b) Se tomen medidas para proteger a los clvilee de sus efectos, por
ejemplo, mediante centinelas, sefiales o actos de advertencia o cercas.

Articulo 8
_';:gansgegencj,ga

1. A fin de promover los propbésitos del presente Protocolo, cada Alta
Parte Contratante:

a) Se compromete a no transferir ningln tipo de minas ocuyo uso esté
prohibldo en virtud del presente Protocolo;

b} Se compromete a no traneferir minas a ning(n receptor distinto de un
Estado o agencia estatal autorlgado para recibir tales transferencias;

c) Se compromete 8 ser restrictiva en la transferencla de todo tipo de
minas cuyo empleo esté restringldo por el presente Protococlo. En particular,
las Altas Partes Contratantes me comprometen & no transferir minas
antipersonal a los Estados que no estén obligados por el presente Protocelo,
a menos qgue al Estado receptor convenga en aplicar el presante Protocolo; y
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d) Se compromete a garantizar gue, al realizar cualguler transferencia
con arreglo al presente articulo, tanto al Estado transferente como @l Bstado
receptor lo hagan de plena conformidad con las disposiciones pertinentes del
presante Protocole y ¢on las normag apllcables del derecho humanitario
internacional.

2. En caso de que una Alta Parte Contratante declare que va a aplasar
el cumplimiento de algunas disposiciones concretas para el eampleo de
determinadas minas, segin se dlepone en el BAnexo Téenlco, se segulrd
aplicando de todas formas a esas minas el apartado a) del pirrafo 1 del
presente articulo.

3. Hasta la entrada en vigor del presente Protocolo, todas las Altas
Partes Contratantes se abstendrén de todo tipo de acclones que ssan
incompatibles con el apartado a) del pérrafo 1 del presente articulo.

i. Toda la informacién concernlente a campos de minas, zonas minadas,
minas, armas trampa y otroe artefactos se registrarf de conformidad con las
disposicicnes del Anexo Técnico.

2. Todos los registros mencionados serin conservados por las partes en
un conflicto, las cuales adoptarfin, sin demora, tras el cege de las
hostilidades activas, todas las medidae necesaxriass y apropladas, incluida la
utilizacifn de esa informaclién, para proteger a las personas clviles de los
efaectos de campos de minas, zonas minadas, minas, armas trampa y otros
artefactos en las zonas bajo su control.

Al mismo tiempo, facllitarin también e la otra parte o a las otras partes
en el conflicto y al Secretario General de las Naciones Unidas toda la
informaci6én que posean respecto de 1os campos de minae, zonas minadas, minags,
armas trampa y otros artefactos colocados por ellas en las zonas gue ya no
estén baio su control; no cobstante, v & condliecibn de que hava reclprocidad,
cuando lag fuerzas de una parte én el conflicto estén en el territorio de ung
parte contraria, cada una de las partes podré abstenerse de facilitar esa
informacidén al Secretario General y & la otra parte, en la medida en gue lo
exijan sus intersses de seguridad, hasta que ninguna parte se encuentre en el
territoric de la otra. En este Gltimo caso, la informacisn retenlds se
divulgard tan pronto como lo permitan dichos intereses de saguridad. Siempre
guae gea factible, las partes en el conflicto procurarfin, por mutuo acusrdo,
disponer la divulgaclién de esa informacién lo antes posible vy de modo acorde
con los intereses de seguridad de cada parte.

3. El presente articulo se entiende sin perjulclioc de las disposiciones
de los articules 10 vy 12 del preasente Protocolo.
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i. 8in demora alguna tras del cese de las hostilidades activas, sa
deber& limplar, remover, destrulr o mantener de vonformidad con lo dispuasto
en el articulo 3 y en el plrrafo 2 del articulo 5 del pressnte Protocolo
todos los campos de minas, zonas minadas, minas, armas trampa y otros
artefactos,

2. Incumbe a las Altas Partes Contratantes v a las partes en un
conflicto esa responsabllidad respecto de los campoe de minas, las zonas
minadas, las minas, las armas trampa y otros artafactos gue se encuentren en
zonas gua estén bajo Bu control.

3. Réspecto da los campos de minas, gzonas minsdas, minas, armas trampa
y otros artefactos colocados por una parte en zonas sobre las gue ya no
ejerza control, esta parte facilitarf a la parte que slerza el control, de
conformidad con lo dispuesto eén el plrrafo 2 del presente articulo, en la
medida que esa parte lo permita, la asistencia técnieca y material que se
necesite para cumplir eea responsabilidad.

4. Siempre que Bea necesario, las partes se esforzardn por llegar & un
acuerdo entre #{ y, cuando proceda, con otros Estados y organizaciones
internacionales, acerca del suministro de asietencia técnica y material,
incluida, en lag circunstanclias adecuadas, la organisgacién de las operaclionss
conjuntas que sean necesarias para cumplir esas responsabilidades.

Brticule 11

operac sipt écpnlcas

i. Cada Alta Parte Contratante se compromete a facllitar el intercambio
més completo posible de sguipo, material e informaclidn clentifica y técnica
en relacién con la aplicaclén del presente Protocolo y los medios para la
limpleza de minas, y tendri el derecho a particlpsar en ese intercamblo.

En particular, las Altas Partes Contratantes no impondrén restricciones
indebidas al suministro de equipo de limpleza ds minas y de la
correspondiente informacién técnica con fines humanitariocs.

2. Cada Alta Parte Contratante se compromete a proporcionar informacién
& 1a base de datos sobre limpleza de minas establecida en el Sistema de las
Naciones Unidas, en especial la informaolén relativa a los diversos wmedlos y
tecnologlas de limpleza de minasg, asf{ como listas de expertos, organismos de
especialistas o centros de contacto nacionales para la limpleza de minas.
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3. Cada Alta Parte Contratante que asté en condleiones de hacerlo
proporcionard asistencia para la limplezs de minas por conducto del Sistema
da las Naclones Unidas, de otroe Srganos internaclonales o sobre una base
bilateral, o contribuird al Fondo Voluntario de lag Nacliones Unldas para
hAsistencia a la Limpieza de Minas.

4., Las sollcitudes de aslstencla presentadas por las Altas Partes
Contratantes, fundamentadas en la Informecién pertinente, podrén presentarse
a las Naclones Unidas, a otros &rganos competentes © a otros Estados.

Bsas sollcitudes podrin presentarse al Secretario General de las Naciones
Unidas, quien las transmitiri a todae las Altas Partes Contratantes y a las
organizaciones internaclionales competaentes.

5. En caso de solicitudes hechas & las Naclones Unidas, el Secretario
General de las Naclones Unidam, con cargo 8 los recursos de gue &)1 dispongs,
podrd tomar medidas apropladas para evaluar la situacidn y, en coopesracidn
con la Alta Parte Contratante sollcitante, determinar& el suministro
apropiado de asistencia para la limpleza de minas o la aplicacifn del
Protocolo. El Secretaric General de las Naclones Unidas podrd asimismo
informar & las Altas Partes Contratantes de esa evaluacidn y también del tipo
y alcance de la asistencia solicitada. ’

8. 8in perjuicic de sus disposiciones constitucicnales y demés
dispomiciones legales, las Altas Partes Contratantes se comprometen a
cooperar y a transferir tecnologla para facilitar la aplicacién de las
prohibiciones y restriccionas pertinentes establecidas en el presente
Protocolo.

7. Cada Alta Parte Contratante tendré derecho a pedir y recibir
asistencla técnica, cuando proceda, de otra Alta Parte Contratante en
relacién con la tecnologia especifica pertinente, gque no sea tecnologia da
armas, seglin sea necesario y viable, con miras a reducir cualgquler perfodo de
aplazamiento previgto en las disposlcionegs del Anexo Técnico.

Axticuloe 12
otec ont (%) d
ZONAM das, m 8, & BIDA o g artefactos

1. BAplicacidn

a4} Con la excepcién de las fuerpas y migiones gque ge menclonan en el
incleo 1) del apartado a) del pirrafo 2 del presente articulo, el presente
articulo solamente se aplica a las misiones que desempefien funciones en una
zona con el consentimliento de ls Alta Parte Contratante en cuyo territoric se
dasempefien esas funclones.

by La aplicacidn de las dipposiciones del presente articulo a partes en
un conflicto que no sean Altas Partes Contratantes no modificarf asu estatuto
juridico o la condicién juridica de un territorio disputadso, blen ses
explicita o implicitamente.
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¢} Las disposiciones del presente articulo se aplicardn sin perjuicio
del derecho internacional humanitario en vigor u otroe instrumentos
internacionales, segln proceda, o de declisiones de)l Condejo de Seguridad de
las Haciones Unidas, gque dispongan un nivel de proteccifn mis elevado para el
parsonal gue desempefie sus funciones de conformidad con el presente articulo.

2. @ @ 2 .¥.de obtra indol
&) El presente pirrafo se apllca a:

i} toda fuerza o misién de las Naclones Unidas que desempefie funcionaes
de mantenimiento de la paz, observacifin u otras funciones anflogas
en una zona de conformidad con la Carta de la Naciones Unldas; y

ii} toda misidén establecida de conformidad con el Capitulo VIII de. la
Carta de las Naclones Unidas y gue desempefle sus funciones en la
zona de un conflicto.

b} Cada una de las hltas Partes Contratantes ¢ de las partes en un
conflioto, sl se lo solicita el jefe de una fuerza o misién a la que se
apligue el presente plrrafo, deberh:

i} adoptar, dentro de lo posible, las medidas que sean naecegarias para
proteger a la fuerza o misidn de los efectos de minas, armas trampa
y otros artefactos, gue se encuentren en la zona baijo su control;

14} 8l es necesarlo para proteger eficazmente & eése personal, remover o
hacer inocuas, dentro de lo posible, todas las minas, armas trampa y
otros artefactos de ess zona; y

Li4) informar al jefe de la fuerza o misién acerca de la ublcaclén de
todos los campos de minas, zonas minadas, minas, armas trampa y
otros artefactos conoclidos en la gona en que la fuerza o miaidn
desempefie sus funciones y, en la medida de lo posiblae, poner a
disposicidn del jefe de la fuerza o misibn toda la informacidn gue
esté en poder de esa parte respecto de esos campos de minas, zonas
minadas, minas, armas trampa y otros artefactos.

3. B 8 de las Naclopnes Unidas

a) Bl presente pArrafo se aplica a toda mislén humanitaria o de
investigacién del Sistema de las Nacliones Unidas.

b} Cada Alta Parte Contratante ¢ parte en un conflicto, si se lo
Bolicite 8l jefe de una misidn & la que e apligque el presente parrafo,
deberf:

i} proporolonar al personal de la misidén las proteccliones indicadas en
el incliso i) del apartado b) del pArrafo 2 del presente articulo; y
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iiy en casgo de gque sea necesario acceder a algiin lugar bajo su control ©
pasar por &l para el desempefic de las funclones de la misidén vy & fin
de ofrecer al personal de la misién acceso seguroc hacla ase lugar o
a través de &l:

aa) a menos gue lo impidan las hostillidades en curso, informar al
jefe de la misidn acerca de uns ruts segura hacls esme lugar,
cuando digponga de eea informacidn; o

bb} cuando no se proporcione informacién que seflale una ruta segura
de conformidad con el subinciso aa), en la medida de lo

naecesario y factible, abrir un pasillo a travée de los campos
de minas.

4. Misiones del Comité Internacional de }la Cruz Roda

a) El presente paArrafc se aplica a toda misifn del Comité Internacional
de la Cruz Roja que desempefie funciones con el consentimientc del Estado o
log Estados anfitriones de conformldad con lo previsto en los Convenios de
Ginebra de 12 de agosto de 1949, vy, en su casgo, de sus Protocolos
adicionales.

b) Cada unsa de las Altas Partes Contratantes o partes en un conflicto,
8l e lo solicita el jefe de una miesidn a la que se apligque el presente
plrrafo, deberi:

i) proporcionar al personal de la miseifin las protecciones indicadas en
el inciso 1) del apartado b} del parrafo 2 del presente articulo; y

14y adoptér las medidams previstas en el inclee il) del apartado b) del
parrafo 3 del praesenta artieulo.

5. m one anitarias ones d acién

a}l En la medida en que no les sean aplicables loa phrrafos 2, 3 ¥ 4 del
presente articulo, se aplicari el presente pérrafo a las siguientes misiones

cuando desempefien funciones en la zona de un conflicto o presten asistencis a
las victimae del mismo:

Ly toda misibén humanitaria de una sociasdad nacional de la Cruz Roda o
de la Media Luna Roja o de su Federaclidn Internacional;

11y toda miasidn de una organizacién humanitarlia imparcial, inc¢luida toda
misién humanitaria imparcial de limpieza de minae) y

1ii) toda misidn de investigacibn establecida de conformidad con las
disposiciones de los Convenios de Glnebra de 12 de agosto de 1949 vy,
en su caso, de sus Protocolos adiclonales.
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b} Cada una de laa Altas Partes Contratantes o partes en un conflicto,
#i 86 lo soliclita el jefe de una misibén a la que se aplique el presente
phrrafo, deberf, en la medida de lo posible:

1) proporcionar al personal de la misién las protecclonas indicadas en
@l incleo i) del apartado b) del parrafo 2 del presente articulo; y

14y adoptar las medidas previastas en el inciso ii}) del apartado b) del
pérrafo 3 del presente articulo.

6. Confidencialidad

Toda la informacldn proporcionada confidenclalmente de conformidad con lo
dispuesto en el presente articuleo serf tratada por quien la reciba de manera
eatrictamente confidencial y no se divulgari fuera de la fuerza o la misién
del caso sin la autorizacién expresa de gquien la hubiera facilitado.
2. o de las ed reglamentos

Sin perijulicio de los privilegios e Linmunidades de gue pueda gozar, © de
las exigencias de sus funciones, el personal gue participe en las fuesrzas y
misiones a que 86 refiere ol presente articulo deberd:

a) Respetar las leyes y reglamentos del Estado anfitridn; y

b) Bbstenerse de toda medida o actividad gque sea lncompatible con el
carfcter imparclal e internacional de sus funciones.

Articulo 13
Consultas entre las Altas Partes Contratantes

1. Las Altas Partes Contratantes se comprometen a consultarse y a
cooperar entre 8i con respecto a toda cuestidn relativa a la aplicacién del
presente Protocolo., A tal efecto, es celebrarfn anualmente conferenclas de
las Altas Partes Contratantes.

2. La participacisn de las Altas Partes Contratantes en la conferencia
anual vendri detarminada por el reglamento en que ellas convengan.

3. La labor de la Conferencia éomprendera:

a) El examen de la aplicacién y condicidén del prasente Protocolo;

b) Estudioc de los asuntos que sé planteen a raiz de los informes de las
Altas Partes Contratantes conforme a lo dispuesto en el plrrafo 4 del
presente articulo;

13 La preparacién de conferencias de revisifng

d) gstudio de los adelantos tecnolégicos aplicables a la proteccidn de
civilas contra los efectos indiscriminados de las minas.
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4. Las Altas Partes Contratantes presentarfin informes anuales al
Depositaric, el cual los distribulrf entre todas las Altas Partes
Contratantes con antelaclién a la conferencla, acerca de cualguiera de los
slgulientes asuntos:

a) Difusién de informacibn scbre el presenta Protocolo entre 'sus
fusrzas armadas y la poblacidn civil;

b} Progremas de limpiesa de minas y de rehabllitacidng

¢} Medidas adoptadas para satiefacer los requisitos téenicos del
prasente Protocolo, y cualquler otra informaclén pertinente al respecto;

4} Legilislacibn concernliente al presanta Protocolo;

&) Medidas adoptadas acerca del intercamblo internacional de
informacibn técnica, cooperacién internacional en materia de limpieza de
minas y asistencia y cooperacifn téonlcas; y

£}y Otros asuntos psritinentes.

S. El costo de la Conferencia de las Altas Partes Contratantes seré
sufragado por las Altas Partes Contratantes y los Estados gue no son parte
que participen en la labor de la conferencia, de conformidad con la eacala de
cuotas de las Naciones Unidas convenlentemente ajustada.

Axticulo 14
Sunmpliniento

1. Cada una de las Altas Partes Contratantes adoptarf todas les medidas
pertinentes, incluidas medidas legisletivas y de otra indole, para prevenir
y reprimir las violaclonss del presente Protocolo cometidas por personas
o en territorics sujetos a su jurisdicclén o control.

2. Entre las medidas preavistas en el plrrafo 1 del presente articulo,
figuran medidas pertinentes para garantisar la imposicién de sanciones
penales a las personas que, en relaclidn con un conflicto armado y en
contravencién de las disposiclones del presente Protocolo, causen
deliberadamente la muerte o lesliones graves a civiles, y la camparecencla de
esas personas ante la justicla.

3. Cada una de las Altas Partes Contratantes exigirf también gue sus
Puerzas Armadas dicten las instrucclones militares y elaboren los
procedimientos de operacifn pertinentes y que el personal de las Fuergas
Armadasg reciba una formacifn acorde con sus obllgaciones y responsabilidades
para cumplir lae disposiclones del presente Protocolo.

4. Las Altas Partes Contratantes se comprometen & consultarse y
& cooperar entre s8i, bilateralmente, por conducto del Secretaric Gsneral de
las Nacionas Unidss o por otro procedimliento internaclonal pertinente, para
resolver cualquier problema gue pueda surglr con respecto a la interpretacién
y aplicaclén de las disposiciones del presente Protoeolo.
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Anexo Técnico

1. & ro

&) El registro de la ublicacidn de las minas gque no sean minaae lanzadas
& distanclia, campos de minas, zonas minadas, armas trampa y otros artefactos
ge hard de conformidad con las disposiciones sigulentes:

iy Se especificarf con ewacotlitud la ublcaclén de los campos de minas,
zonas minadas, zonas de armas trampa y otros artefactos en relacién
con las coordenadas de por lo menos dos puntodg de referencia y las
dimensiones estimadas de la zona en gue Be encuentyen esas Aarmas en
relaclén con esos puntos de veferenciay

14y Se confeccionarén mapas, diagramas u otros registros de modo gue se
indique en ellos la ubjcacién de los campos de minas, zonas minadas,
armad trampa y otros artefactos en relacidn con puntos de
referencia, indicéndose ademis en esos regletrog sus perimetroa y
extensliones; vy

14y A los efectos de la deteccién y limpleza de minas, armas trampa y
otros artefactos, los mapas, disgramss o demfs registros contendrin
Anforoacidn completa mobre el tipo, el nimero, el método de
colocacidn, el tipo de sspoleta y el periodo de actividad, la fecha
y la hora de ublicacién, los dlspositivos antimanipulacién (si los
hublere} y otra informacifn pertinente respecte de todas esas armas
colocadas. Siempre gue sea posible, el reglstro del campo de minas
indicarf la situaciébn exacta de cada mina; salvo en los campos de
minas sembrades en hilerag, donde bastard conccer la gsltuacién de la
hilera. La situacifn precisa y el mecanismo de acclonamiento de
cada una de las armas trampa colocadas gerén registrados
individualmente.

by Tanto la ublcacidn estimada como la zona de lag minag lanzadas a
distancia deberdn especificarse medliante las coordenadas de puntos de .
referencia (normalmente puntos situsdos en las esguinas) y deberin
determinarse vy, siempre gue sea posible, seflalarse sobre el terrenc en la
primera oportunidad posible. También se reglstrarid el nimero total y el tipo
de minas colocadas, la fecha y la hora de ublcacidn y los pericdos de
autodestruccibn.

-3 Be conservarfn ejemplares de los reglstros a un nivel de mando que
permita garantizar su seguridad en la medida de lo posible.

d) Queda prohibido el emplec de minas producidas despuds de la entrada
en vigor del presente Protocolo, salvo qua lleven marcadas, en inglée o en el
jdioma o idiomas nacionales respectivos, la informacidn siguiente:

i nombre del pals de orlgen:

iiy moe vy afio de fabricacidn:
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iii) namero de serie o niGmero del lote.

fae marcas ser&n visibles, legibles, duraderas y resistentes a log efectos
ambientales, en la medida de lo posible.

2. Especificacionen sobre detectabilidad

a) Las minag antipersonal producidas despuds del 1% de enerc de 1997
llevarin incorporado un material o dispositivo que permita su deteccifn con
equipo téenlco de deteccidn de minas fécilmente dlsponible y que d& una sefial
de respuesta equivalente a 8 gramos, o mis, de hierro en una sola masa
homogénea.

b} Las minas antipersonal producidas antes del 12 de enaroc de 1997
llevarén incorporado, ¢ se les fijard antes de su colocacidn, de manera. gue
no s pueda separar féclilmente, un materisl ¢ dispositivo que permita su
deteccién con equipo técnico de detecclén de minas fécilmente disponible y
que dé una sefial de reepuesta eguivalente a 8 gramos, o mis, de hileryro en una
sola masa homogénea.

c} En el caso de que una Alta Parte Contratante llegue a la conolusién
de gue no puede cumplir de inmediato con lo dispuesto en el apartado b},
podré declarar, cuando notifigue su consentimiento a guedar obligada por el
prasente Protocolo, que aplaza el cumplimiento de dicho apartado por un
periode no superior a nueve aflos contado a partir de la entrada en vigor del
presente Protocolo. Mientras tanto, reducirf al minimo, en la medida de lo
posible, el empleo de minas antipersonal gque no cumplan esas disposiciones.

3. eci ciones B 1a autodest [ a 4

a) Todas las minas antipersonal lanzadas a distancia se diseflarfn y
construirin de modo que, dentre de los 30 dias sigulentes a haber sgido
golocadas, no gueden sin autodestrulrse més del 10% de las minas activadas,
y cada mina contar8 con un dispositivo de autodesactivaclidn de reserva
diseflado y conastruido a fin de que, en combinacién con el mecanismc de «
asutodestyuccifn, no wmis de una de cada mil mines activadas siga funcionando
como tal 120 dias después de haber sido colocada.

b) Todas las minas antipersonal no lanzadas a distancia gue se empleen
fusra de las zonas marcadas, seg(n se definen en el articulc 5 del presente
Protocolo, cumplirfn los regquisitos de autodestruccién y autodesactivacién
estlipulados en el apartado a). )

¢} En el caso de gue una Alta Parte Contratante llegue a la conclusidn
de que no puede cumplir de inmediate con lo dispuesto en los apartados a)
y/o b}, podrd declarar, cuando notifique su consentimiento a guedar obligada
poy el presente Protocolo, gue aplaza el cumplimiento de los apartados n)
y/o b}, con respacto a las minas fabricadas antes de su entrada en vigor, por
un periodo no superior a nueve afios contado a partir de la entrada en vigor
del presente Protocolo.
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Durante ese periodo de aplazamiento, la Alta Parte Contratante:

i) se esforzard por reducir al minimo, en la medida posible, el smpleoc
de minas antipersonal que no se ajusten a esas disposiciones; y

i4) en lo que respecta a las minas antipersonal lanzadas a distancla,
cumplird loe requisltos de autodestruccifn o bien log de
autodesactivacidn, y con respecto s lag demfis minas antipersonal
cumpliré por lo menos los requisitos de autodesactivacién.

S8e utilizarén sefiales anflogas a las del ejemplo adijunto v smegln se
aspecifican a continuacién para marcay los campos de minas y zonas minadas
a fin de que sesan visibles y reconocibles para la poblaclién civil:

a) Tamafio v forma: un trifingulo o un cuadrilitero no menocr
de 28 om (11 pulgadas) por 20 cm {7,9 pulgadag) para el trifngulo y
de 15 cm (6 pulgadas) de lado para 8l cuadrilétero.

b} Color: rojo o narania con un borde amarillo reflectante.

e) Simbolo: el simbolo que se da como elemplo en el modelo adiunto o
cualgquier otro simbolo fAcilmente reconocible en la zona en gue haya de
¢colocarse para identificar una zona paligrosa.

d) Idioma: la sefial deber8 contener la palabra "minas" en uno da los
gels ildiomas oficlales de la presente Convenciédn (4rabe, chino, espafiol,
inglés, francés y ruso) y en el idioma o los idiomas gue se utilicen en la
Zona.

e) Separacién: las sefiales deberdn colocarse en torno del campo de
minas o la zona minada a una distancia que permita que un civil gue se
acerque a la zona las vea perfectamente desde cualqulier punto.
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ARTICULOC II: ENTRADA EN VIGOR

E]l presente Frotocolo enmendado entrari en vigor conforme a lo digspuesto
én el apartado b} del pirrafo 1 del articulo 8 de la Convenciébn.
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1 hereby ceftify that the

_ foregoing text is a true copy of the
Amendments to Protocol II, entitled
"protocol on Prohibltioens or
Restrictions on the Use of Mines,
Booby-Traps and Other Devices as
amended on 3 May 1956 (Protocol II
as amended on 3 May 1996)", annexed
to the Convention on Prohibitions or
Restrictions on the Use of Certain
Conventional Weapons which may be
deemed to be Excesgsively Injurious
or to have Indiscriminate Effects,
adopted by the Conference of the
States Parties to the Convention at
Geneva on 3 May 1936, which is
deposited with the Secretary-General
of the United Nations.

For the Secretary-General,
The Legal Counsel
{Under-3ecretary-General
for Legal Affairs)

Lo

Hans Coreall

United Nations, New York
14 June 1986

Je certifie que le texte qui
précéde ast une copie conforme des
amendements au Protocole II,
intitulé *Protocole aur
1l’interdiction ou la limitation de
l'emplol des mines, pléges et autres
dispositifs, tel qu’il a été modifié
le 3 mal 19%6 (Protocole II, tel -
qu’il a été modifié le 3 mai 1998} ,"
annexé 4 la Convention sur
l'interdiction ou la liwmitatien de
l'emplol de certalnes armes
classiques gui peuvent é&tre
considérées comme produlisant des
effets traumatigues excessifsz ou
comme frappant sans discrimination,
adopté par la Conférence des BEtats
Parties & la Convention & Genéve le
3 mai 1896, lequel est déposé auprés
du Secrétaire général des Nations
Unies.

Pour le Secrétalre général,
Le Conseiller juridique
{Secrétaire général adjoint
aux affaires juridiques)

CBd .

Organisation des Nations Unies
New York, le 14 juin 1596









Certified true copy (XXVI2b):
Copic cerifite conforme (XXVI1.2b);
August 1996





